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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authorised by 
the Committee, do present on their heh::Jf this 22~th R.:p q·: on action taken 
by Government on the recommendations of the Public ;\;:count~ Committee 
contained in their 143rd Report (Sevl!nth Loi.; S 1bha) on paragraph 1.02 (i) 
of the Report on the Comptroller and Audit or General nf India for the 
year 1980-81-Union Government (Civil), Revenue Rec-:ipts-Voiut.;e ll-
Direct Taxes regarding 'Variation~ bd\\ een th~ B~td:;:t Lt:r,nt..:s anJ 
Actuals' 

2. In their 143rd Rcr·,)rt (r;:v-:.-n'h r ,\.:_ S:thln). the public A.::.:ounts 
Committee (1982-8::\) had desired that Government should examine the 
feasibility of incorporating a provis! (.n in the Companies Act pro\·iding 
that the annual accounts of private sector companie; 'hould be audited 
and certified for correctness by Chartered Accountants frcm Gn empan.::lted 
list compiled by the Department of Company Affair in CC'nsultation with 
C&AG of India, and a beginning in this direction could he made with 
bigger industrial Homes/MRTP companies. The Committee had m:.1dc this 
recommendation considering the increased tendency on the part of nigger 
industrial houses to evade/avoid their tax liability through various methods 
and al!>o taking into account the fact that quite a large share of the capital 
in these companies is held by public/public financial imtitution.;. While 
reiterating their earlier recommendati0n, the Committee have expressed 
the view that the acceptance of this recommendation should present no 
difficulty as a provision already exists in Section 6198 of the Companies Act 
whereunder accounts of certain companies specified therein are required 
to be audited by Auditors appointed by the Central Government in consult-
ation with the Comptroller and Auditor General of India. 

3. In the earlier report.~ the Committee had also desired that the 
Ministry of Finance should indicate in their AnnuJI Reports the revenue 
sacrifice involved in the various concessions under each head from year to 
year for the information of Parliament and the public. The Comm ;ttee are 
not satisfied with the reply of the Ministry that whenever a concession is 
announced in the Budget Speech, the Finance Minister indicates the revenue 
sacrifice invovled in the concession. While emphasising that Parliament 
which gives the tax concessions has the right to know as to how much 
revenue sacrifice is involved in each tax concession, the Committee have 

(v) 



(vi) 

pointed out that what the Finance Minister indicates is just an estimate and 
there may be a good deal of variation between the initial estimate and 
actual amount of revenue sacrificed. Further, in a developing economy, 
the amount involved in a tax concession would go on increasing with the 
pass<!ge of time and after a lapse of a certain period, the initial estimate 
am1ounced at the time of budget speech may Jose all relevance. What the 
Committee had in view was a picture of all tax concessions under the 
Income-Tax Act at one place, The Committee have, therefore, reiterated 
their earlier recommendation that the Ministry should indicate in their 
Annual Reports the re,enue sacrifice involved in the various concessions 
under each head from year to year for the information of Parliament and 
the public. 

4. For fac~ity of reference and convenience, the recommendations 
and ob~ervations of tbe Commiitee have been printed in thick type in the 
body of the report and have also been reproduced in a consolidated form 
in the Appendix to the Report. 

~. The Committee place on record their appreciation for the 
assis.tance rendered tu them in this rr.atter by the Office of the Comptroller 
and Auditor General of India. 

f"fw DrLHl ; 
August 13, 19~4 

.\r(:·,,u;a~ i2.-J906(Saka) 

SUNIL MAITRA · 
Chairman, 

Public Accounts Commirtu. 



CHAPTER. I 

R B·P 0 R T 

1.1 This Report of the Committee deals with the action tak~fl by 
Government on the recommendations and observations of the hblic 
Accounts Committee contained in their 143rd Report (Seventh Lok 
Sabha) on paragraph 1 .02(i) of the Report of the Comptroller and Auditor-
General of India for the year 1980·81-Union Government (Civil}, Revenue 
Receipts, Volume 11-Direct Taxes regarding 'Variations between the 
Budget Estimates and Actuals.' 

1.2 The 143rd Report, which was presented to Lok Sabha on 22nd 
April, 1983, contained 14 recommendations. Action Taken Notes have been 
received in respect of all the recommendations except one-at Sr. No. 6. 
The replid received so far have been broadly categorised as under : 

(i) Recommendations and observations that have been accepted by 
Government : 

Sr. Nos. 1 to 4, 9, 11, 13 and 14 

(ii) Recommendations and observations which the Committee do not 
desire to pursue in light of the replies received from Government 

Sr. No. 8. 

(iii) Recommendations and observations replies to which have not 
been accepted by the Committee and which require reiteration : 
Sr. No. 5 and 12 

(iv) Recommendation; and ob!ervations in respect of which Govern· 
ment have furnished interim or no repHcs. 
Sr. No. 6, 7 an'd 10 

1.3 Mialstrlet/Departments are required to .s•bmit their hal repllet 
showing the action taken by Go•ernment OD the recommeadadoas of tilt 
Ptahllc 'Aee«ientl Committee tollbined ba 1 Report witlda alx_ JBODtM 

fro• tile date or Its prenntatl• to Lot S~tblaa. 11ae l~r.l Report of ._ 
c..-.ttee (Se'J•6 Lok SaW. wat aar-ated to Let s.•• .. ....... 1913. 
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Tile Committee regrt-t to note that although a period of over a year and 
a ... rter bas since elapsed, r~ply to one recommendation -Sr. No 6- has 
not yet been received and replies to two of the recommendations received so' 
far are of an interim nature. The Committee desire that final replies 
to eU tlaese recommendations should be furnished to them expeditiously, after 
gettiag them vetted by audit. 

1.4 The Committee will now deR I with the action takf n by Govern-
ment on some of their recommendations( observations : 

Comprehensive study to evaluate the impact of various incent1ve~ 

given with certain objectives vis-a-vis the revenue sacrith;e 
involved-its indil.:ation in the Annual Report of the Ministry of 
Finance. 

Sr. Nos. 4 and :5 

(Paragraphs 1.66 and I .67) 

1.5 In paragraphs 1.66 and 1.67 of their 143rd Report (Seventh Lok 
Sabha), the Public Accounts Committee had obse1 ved as under : 

'"The Chairman. Central Board of Direct Taxes further ackno'tl·-
ledge in evidence that no comprehensive study has so far bec:n 
made by the Board to evaluate the impact of various incentives 
which are being given year after year wi' h certain objectives, such 
as. promotion of indu"trial growth. removd of unemployment. 
bringing about rural development, promotion of exports, tourism 
etc. The Committee recomme-nd that an objective study of the 
entire system of tax incentives built into the Income-tax Act over 
the years should be entrusted to a team of eminent economists/ 
experts in taxation with a view to as certaining ~o what ·extent the 
underlying objectives have been realised vis· a-vis the revenue 
sacrifice involved and whether the plethora of concession/incen-
tives need to be continued and if so, in what form. The 
Committee would like to be apprised of the findings of the study of 
the earliest. 

The Chairman, CBDT admitted in evidence that there is no 
inbuilt mechanism whereby it could b~ examined or monitored 
from time to time ... We shall noY~ try to see that some mechanism 
is evolved _whereby these incentive~ are examined and processed. 
The Committee desire that the Ministry should indicate in their 
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Annua:l Reports the revenue sacrifice involved· in the various 
concessions under each head from year to year for information of 
the Parliament and the public." 

1.6. In their Action Taken Note. the Ministry of Finance (Depart-
ment of Revenue) have stated as under : 

''There are two aspects of the Matter. Whenever a concession is 
announced in the Budget speech the Finance Minister indicates 
the revenue sacrifice involved in the concession. This forms a 
part of the budget speech which is widely dessiminated. The 
second aspect is the actual revenue sacrifice involved. The amount 
of revenue sacrifice under each section has to be collected from 
field formations consequent on the assessment being made accord-
ing to a particular relief. These statistics are, however, subject to 
change on the ground of rectification, appeal effect and revi· 
sion. The statistics are brought out by the DL (RS&PR) in the 
form all of India Statistics Informatton in regard to imponant 
concessions and allowances such as investment allowance etc. are 
not available. 

Recently the Board has decided after a meeting with the 
representatives of the National Institute of Public Finance and 
Policy to entru'-t a study on the effectiveness of certain deductions 
and certain concessions to the Institute." 

1. 7 In tbelr earlier Report, the Committee had desired that the 
Ministry of Finance should indicate in their Annual Reports the rneaae 
sacrifice invohed in lbe various c'oncessions under each bead from year to 
year for the information of Parliament and the public. The Ministry in 
their reply have stated that wherever a conce~sioo is announced in the 
Bu4get Speech, the Finance Minister indicates the revenue sacrifice inYol-
,.ed in the concession. They have also stated that the amount of actual 
revenue sacrifice under each section has to be collected from field for-
mations coasequeat on the assessment being made according to a parti-
cular relief, which is subject to a change on the ground of rectification 
appeal ell'ect and rcvhion and that the statistics are brought out by the 
Directorate of Inspection (RS & PRJ in the form of All India Statistics. 
The Ministry ha,·e added that no information in regard to important 
concessions and aUowances such as investment allowance etc. is aYailable. 
'fhe Committee are aot satisfied with the abon~ reply. They feel that 
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Parllamtnt, wbicb gives the tax-concessions, bas the right to know as to 
bow much revenue sacdftce is inYolved in each tax concession. True, 
at the time a concession is first announced by the Finance Minister, be 
gives an indication as to the revenue sacrifice involve d. · But the Com-
mittee would like to point out, wbat tbe Finance Minister indicates is just 
an Htimate; aad there may be a gvod deal of variation between the initial 
estimate and actual amount of reveoue sacrificed. Further, in a developing 
·aDOJDy. intolved in a tax concession will go on increasing with tbe 
passage of time and, after an· elapse of a certain period, say a decade, 
tbe initial estimate announced at tbe time of the Budget speech may 
lose all relevance. Further, different concessions are given in different 

· years. What the Committee han in view is a picture of all lflX conces-
. sioas uder tile Iacome Tax Act at one place. · The Committee, therefore. 

reiterate their . earlier recommendation that the Ministry should indicate 
·in tlleir Aaauai Reports .the revenue sacri6~e involved in the nrious 
COIICellions under each bead·from year to year for information of Parlia-
ment and the public. 

1.8 De Co111111ittee also tnst that as. a result of the study to be 
•ade by the lostitute of Public Ji'iaaace and Policy, it will be possible 
for the Miailtry of Finance to evoln some sort of mechanism whereby 
the •arious concessions given aocler tile lacome tax Act could be exami-
aed and processed from tJme to tiaae to decide the qaestioa of their 
t.oatiaunce keepiag in view · the exteat of tbe . •oderJyiog ohjecdns 
---· Yis-a-1'1• the· ,._,..at of reveue aac:rifted. 

Need to build up a data bank in the Central Board of Direct 
Taxes and re-organisation and strengthenina of the Directorate of 
loapectiou (Spccialll}vestigation). 

Sr. No. 7 an~ 10 

(P~ra~aphs 1.71 and 1.74) 

1.9 In Paragraphs·l.71 and 1.74 of their 1-4Jrd Report (Seventh Lok 
s.bba), the Committee had recommended as follows : 

, ••The Committee cootider that there is need to build up a: data 
bank in the CBDT . 10 that the information aDd intellisence 
pth~C<f through Yarious source• about the opec .. tiona of the Jarp 
industrial houses could be ttored at one central place. It is alto 

I ' • acceuary to dO'fiSC • rcaular .,.m (J( eAchaap or ioforma&io• 



among the various Central and State agenc1es, particularly the 
Revenue Intelligence, the Excise and Customs authorities,: the 
Reserve Bank of India etc. so that the problem of escape from 
fiscal laws and evasion from taxes could be effectively tackled.·· It 
is essentially because of difficulties in timely retrieval of informa-
tion and lack of coordinated effort on the part of the various 
agencies entru~ted with the task of enforcing the tax laws, that 
such evasion becomes possible. The Committee therefore, urae 
that proper institutional systems should be devised to get Oller 
the lacunae pointed out above. · The Commiite~ desire that this 
matter should engage the serious attention M the Government and 
and concrete proposals worked out without 'loss of time." 

',\ ' 

The Committee understan·d that 'it is proposed to set u.p 
branches of the Special Cell in the metropolitan towns of Delhi, 
Bombay, Calcutta and Madras to' enable it to oversee the assess-
ments of the large industtial houses in a more effective manner. 
This is a welcome step ..• Tl\e ·Committee would urge tllat this 
decision should be implemented expeditiously. The Committee 

' ' \ 

are further of the view that the Directorate of Inspection (Special 
t\ \ ,, 

lnves'tigation) should so organise it'i work ·that it.is·able to cover 
allthel~rg~·i?dustrial bous·es/MRTP companie' a't least oDce in 
five y~ar$.. The organisation should therefore be suitably 

. , strength~ped to tackle this task . .financial c.onstr.tints should no,, 
bo~e~er,. provide an alibi for not strengthening the Directorate 
of Inspection": 

1.10 . ;In their reply, the Ministry have. stated that 'the matter .s still 
under pon ~ iderat ion .... ' · ·' 

' . 

1.11 Ia their earlier Report, tile Committee laatl fdt t~e aeetl &e 
~ikt ap a data baok Ia tlae . Ceatral Board of Direct rases Sle tlaat tlae 
laformatloa ..... ·latelllaeoce ptllere4 throu&ll Ya~..is --~~.aiMMit tlae 

. operatin of tbe larae iada-1 boases co .. 4 ~· ·-s\on41 ,· ••. ·•• cfttral 
place au• tbat fl. w~,s ,:\~~;. ~:f,eu&rY to '"'*'* r-·r i,.lec ef IJ:'! 
cbaoae or w inrormatioa &IDOftl the YarioiiS ceatral ... state q..Cits 
partlcalarly tbe Rneaae ·ratelliaeac:e, Excise ••• CUt'e. aildler~tl-., th 
Retene Baak or lod.la etc. 10 tllat the probl.. ef e~t.,e fNII .._. . 

I 

laws aiHI eYasloa to• ta](• coal• 1M tl"ecti.elr tackl... . 'ftt C1n tetee 
lias, tlaererore, Usired tlaat dall ratter s~~otal• ..... •• ..ne• 
atteadoa of ,G.trenaae.t aat c:eaarete ,.,...ts worke41 Mt ........ 1 .. 



of time. The C~mmittee had also recommended that the Directorate of 
Inspection (Special investigation) should so organise its work that it 
was able to- cover an the large industrial bouses/MRTP companies at 
least once- Ia five years. and that tbe organisation sbooJd. therefore, be 
suitaly streagtheaed to tackle this task. The Mi-nistry, ia their: reply, 
datecl &he 27tb December,. 1983,. bave stated that t.oth the above n-
commendatioM. are- under consideratioo. As more than a year alld quar-

. fer has elapsed since the Committee bad· made the above recommends ... 
tions, the Committee desire that Government sho11ld tak.e decisiens hr 
these 111atters without any further delay. 

Need for appointmem of Chartered Acconrrtanb by the Private 
Sec"tor Companies from an empanetled list compih:d by the Depart-
ment of Company Affairs in con~ultacioa with tbe CompttolleJ" 
and AU'ditor General of India. 

Sr. No. T! 

(paragraph I. 76) 

1.12 Tn paragraph I. 76 of their I4.3rd Report (Sev~nth lok Sahh;; ). 
the Committee ha4 observed as uu.der : 

''Considering the iucreasing tenderrcy on the part of the hi~g: 

industria I houses lo evP.dejavoid their t~JI. liability through Yarious; 
methods and also takiRg in'o account the fact that quite a Jarge-
.share of the capital in the~e companie-. is held by ptrblic/pubtic 
fl,aancial institutions. ar tfre committee are of ttte view that the-
feasibility of incorparatrng a provision iu the Companie!t Act witb 
regard to the appointment or chartered accOoUn'ants by the private 
sector companies from an ¢mpanelled list compiLed by the Depart-
ment of Company Affairs in consultation. v.ith the C&AG of lndi~ 
needs to be given serious consideration. To begin wirb, this may 
be applied to bigger industrial houses/MRTP companies. The-
Committee are of the view that this ~ould not only help in curbing 
unethical practices but also enable GoYernment to exercise some 
check, albeit indirectly, on the operations of the f:ompanies. The-
Committee, would therefore, urge that the matter may be aon.e 
into in all a!.pects and speedy decicion taken."' 

1.13 In their reply. the Ministry have stated as under: 

''The suggestion regarding the appointment of i.lccoun·tarrts for·the 
MRTP houses was examined in the Department of Company 



Affai :·s. In the Companies Act, 1as it stands now, there Is no pro-
vision by which a company whether belonging tc;> MRTP house or 
not. is required to appoint a qualified accountant. Section 619 of 
the Companies Act, however, provides that Auditor of a Govern-
ment Company ::.hall be appointed or re-appointed by the Central 
Government on the advice of the Comptroller and Audttor General 
of India, who maintains a panel of auditors for thi~ purpose. 
Similarly, under Section 619(H) ofthe Companies Act, accounts of 
certain companies specified therein· are required. to be audited by 
the auditors appointed by the Central G0vernment in consultation 
with the Comptro J;er and Auditor General of India. Thus the 
Ceatral Govern.nent already has the power to appoint auditors in 
respect of companies which do not come within the definition of 
the Government companies. However, the suggestion regarding 
appointment of accountants fur every company, 11pecially those 
belonging to MRTP houses, doe, not appear to be feasible, since 
it will be difficult for the Government to maintain a panel of 
chartered accountants for appointment in private ecto~ organi-
sations. Every co;npany recurits accountants ucco· ding to their 
requirement and in every case their requirement may not be met 
from the panel of the chartered accountants. 

In this connection. !t may. however, be mentioned that 
Sachh:1r Committee in para 8.13 of its report has recommended 
making st<ltutory provi,ion in the companies Act requiring every 
company whose paid up capital is net tess than Rs. 25 lakhs to 
employ as Chief Accountant or Financial Controller, a chartered 
accountant. This rec.:ommendation is under considcr:.ttiL)n of the 
Department of Company Affairs.'' 

1.14 A perusal of the Ministry teo rcpl~· shows that they bne not pro--
perly appreciated the spirit of the Committee's recommeodadOD. 
All that the Committee had intended was that Go•ernmeat sboald 
examine tbe feasibility of incorporating a profision in the Compaoies 
Act providing tbat annual accounts of private sector companies sla011ld 
be audited and certified for correctness by Chartered Accountants fro• 
an empanelled list compiled by the Department of Cempaa:J Alfalrs, ia 
consultation with the Comptroller and Auditor General~of India ; and a ~e

ginning in this direction could be madt with biger iadustrlal bones( 
MRTP Companil'S. The Committee bad made this recommendadon ~a~ 
aideriaz the lncreasin& tende-ncy on the part of the big iadu~trla1 Matt's to 
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efade/uoid their tax liability through various methods and also taklftl 
Into accoant the fact that quite a large share of capital in tbe&e compani.es 
Js •ekl by ~ub~/pablic ftaandal institutions. Gradually, the provi&iOD could 
he extendetl to other printe companies. In the opinion of the Com~ 
mlttee, the acceptaace of this recommendation should present no difficult 
as a provision already exists in sec11on 6198 of the Companies Act 
whereander accounts of certain companies specified therein are required 
to be audited lty auditors appointed by the Central Government, in con-
sultation with the Comptroller and Auditor General of India. The Com-
mittee, therefore, reiterate their earlier recommendation that Government 
should examine the feasibility of incorporating a pro'fisio.o in the Compa-
nies Act providing for audit of aanual accoun~s of private sector companies. 
particalary. MRTP companies aQd those controlled by large industrial 
houses, by '<:hartel'eCI' Accountants from· an· empanelled list compiled by the 
Department of company atrairs, in consultation with the C & AG of 

/ 

India. 

1.15 The Committee note that Sachar Committee, in para 8.13 of 
their .report, have ;ecommeoded for makin& a statutory provision in the 
Compaaies Act requiring every company whose paid up caplta I is not 
leu tbaa lb. 2S lakba to employ as Chief Accountant or Financial 
Cootroller a Chartered Accountant. The abon recommendation of the Sachar 
Committee is aDder consideratioa of the Depart•eat of Company Allain. 
ne Committee would like Government to consider tbe feasibility o( 
eala~iag the scope of the statutory provision· proposed to be made pursuaat 
tosaebar CoiDIDittee Report so as to cover all MRTP compaaies.. 



. CHAPTER II 

CONCLUSIONS OR RECOMMENDATIONS THAT HAVE BEEN 
ACCEPl ED BY GOVERNMENT 

Recommendations 

1lt Cc n n iltte til d thc1 tl r • ( ~ualt('llt( Cnl!-> frcrn 1he ccrporatiC'n tax 
bave CCln~istcntly fallen short of the budgc:t e111imates during the quinquenium 
1976-77 to 1980-81. The shortfalls have b::en varying from 4% to 13% .. The 
DCIUlls for 1980·81 have not only fallen short of the budget estimates by 
Rs. J 37.55 aores t9.08%) but were t vt:n lower than the actuals for the 
pr~ceding yct~r 1979·80 by Rs. 14.45 crore.,. The percentage contribution of 
corporation tax to gross collections under Income Tax and Corporatiou 
Tax has come down steadily from 55% in 1977-78, to Sli~ in 1978·79 and 
1979-80 and has further dropped to 4R% in 1980-81 despite the fact that 
the number of companies and the company assessments completed have been 
generally going up al1d the rates of tax have remained stationary. According 
to a statement made in lhe Lok Sabha on 2~nd October, 1982 by the Minis· 
ter of State in the Ministry of Fmance, the profits befo:e tax of 20 big 
industrial houses for 1he year 1980 were Rs. 544.24 crores while their pre-tax 
profits for the years 1978 and 1979 were Rs. 400.7 crores and Rs. 515.52 
crores respecthely. 1 his decline in tax collecttons cannot be attribukd to 
decline in profits of companies. The conclusion is obvious that the steady 
decline in collections r f corporation tax is attributable either to the liberal 
allowance of tax incentives or evasion/avoidance of tax by more and more 
companies or both. 

The Committee turther observe fwm the Report of the C&AG Report 
Revenue Receipts Vol. II Direct Taxes for the year 1981-82 that the total 
tax paid by the public se-ctor under takings during the year 1981·82 was of 
the order of Rs. l 190.59 corors against the total corroration tax collecJion to 
the tune of R.s. 1969.96 crores i e. (0.4 rer cent of the total collections under 
this bead. Thus, evtn in ab~olute terms the contribution made by the 
rrivate sector companies to the nati('nal exchequer in the form of corpora• 
tk>n tax in much less than that made by public sector. 

9 
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[S. Nos. l & 2 (Paras 1.58 & 1.59) ~r \p~~niix IV of tl~ tn·l l! 'Ht 
of Public Accounts Committee (l982·83]. 

Action Taken 

The ine~11tives a1d tax con~e-;sioH al!Jw~d Uld!r th~ provhio H of th~ 

f ·tcome·tax Act have been reviewed in the C·Jurse of formJlatioo of th! 
B'Jdget propJnls f.>r l9U·3' ad I H~ &5. h thi' c nn!~lie>n pie H.! se! 
paragraph) 81. 82 and 83 of the Fina:1ce Minister's Budg!t S?:e,:h C)r 
1984-85. Paragraph 81 is repr,)d uced below:· 

"Last year, I had also referred to a large veriety of e~em ptions and 
deductions that had been bui!t into our tax system over time. Whil~ 
each deduction by itself may b 1 Ye its own merits, tbe aggregate effe..:t 
was to ccmplicate the tax administration a1d to provide loopholes f,)f 
tax avoidance or tax evasion, a) also for litig:ltion. I had, therefore, 
initiated a process of review a1d, w~l.!re necesslry, doing away with 
concessions which had outliv.!d their utility. I intend to carry thi:1 
process further". 

2. A 'I a result of the review the following changes were made by the 
Pinanoe Act, t 983:-

(1) Section 35 (2A) relating til d~duction in res:>eCt of p1ym~nt to 
scientific research associations. etc., to be used for scientific research 
was amended to provide that the weighted deduction allowed 
ander that Section will be available only if such contribution is 
made with a specific direction by the a1sec;see that the sum shall 
not be used for acquisition of any land or building or con~tru.;tion 
of any building. 

(ii) Stction 358 relatin1 to the weighted deduction admissible in the 
computation of profits or gains from bu\ioen in respect of expend-
iture on certain specified acttvities related to export of goods 
services or facilities which the assessre deals in or provides in the 
course of his business was withdrawn in relation to expenditure 
incurred after 28. 2. 1983. 

(iii) Section 3SC relating to agricu1tura1 development allowa:1ce was 
modified with a view to withdrawina tbe weighted element in tbe. 
deduction. 
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(iv) The provision of section 35CC relating to rural development 
allowance were tightened by insertion of a new proviso to the 
effect that the prescribed authority !>hall not approved any progr· 
amme of rural development unless such programme is a programme 
falling within any such class or category of programmes of rural 
development as may be specified by the Central Government in this 
behalf. 

(v) Section 35CCA relating to ex;Jcnditure by way of payment to associ-
ations and institutions for carrying on rural development programme 
was modifie-d to provide that the dedudion admissible under tile 
section will not be allowed in respect of payments made after 
28. 2. 19 n unless the conditions specified in the section are 
fulfilled. 

(vi) Section SOJJ relating ro Jcdu..:rion in respect of profits and 
gains from business of live-stock bredding or poulty or dairy 
farming was modified. 

(vii) Section 80JJA relating to deduction in respect ofporfits and gains 
from business of gro\\·ing mu~hrooms was omitted with effect from 
1.4 1984. 

(\iii) Section 80MM relating to deduction in tbe case of an Indian 
company in re~pect of royalties etc., received from another concern 
in India for provisic>n of tee ,nical know-how, etc., wa& omttted 
with effect from 1.4.198~. 

(ix) A new section 80VVA in<;erted in the Income-tax Act h.as provided 
for le\y of minimum tax on con1panies making profits to secure that 
the aggregate deduction in respect of certain specified tax conces,. 
ions admic;sible under the Income-tax Act does not result in redu-
cing the total income <)f companies to nil or less than 30 percent of 
the income before the grant of the conceision. 

~. The Finance Bill, 1984 proposes to make the following further 
~hantes in tbe provisions relating to certain incentives and tax conceuion~ 

(i) The tax concession contained in section 338 relating to dt!ductioa 
b> way of rehabilitation allowance for facilitating t~ re·eatablilh· 
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ment, reconstruction or revival of the business of an industrial un· 
dertaking in .Ind1a which is discontinued because of extensive damage 
or destruction of its building, machinery, plant or furniture as a 
direct result of natural calamities, riot or civil disturbance, acci-
dental fire, explosion or enemy action, is proposed to· be disconti~ 

nued. 

(ii) The weighted deduction under section 35(2A) relate to expenditure 
incurred by a taxpayer on sponsored re~earch carried on in an 
approved laboratory or undertflken by a scientific research asso· 
ciation or university or college or other institution which is approved 
by the prescribed authority is proposed to be discontinued. 

(iii) The weighted deduction under section 35(2B) relating to expendi-
ture on scientific research under a programme approved by the 
prescribed authority having regard to the social, economic and indu-
strial needs of India is proposed to be discontinued. 

(iv) The weighted deduction under section 36ft) (iia) allowed in relation 
to expenditure incurred on payment ofany salary to an employee 
who is totally blind or suffers from a permanent physical disability 
is proposed to be discontinued. 

(v) Section 35C relating to agrkultural development allowance is propo· 
sed to be di~continued. 

(vi) Section 80CC relating to deduction in respect of investment in 
certain new shares is proposed to be discontinued. 

' 
(vii) Section 800 relating to deduction in respect of medical treatment 

of handicapped dependents is proposed to be discontinued. 

(viii) Section 80E relating to deduction in respect of payments for secur-
ing retirement annuitit-s in the case of a partner in a firm renderins 
specified professional services is proposed to be discontinued. 

fix) Section 35(1) (iv) which .provides for deduction of capital expendi· 
ture incurred on scientific rec;~arcb related to the business carried on 
by tbe as~essee ;s propo!<ed til be modified to provide that deduction 
under the section will not be availahle jn respect of capital expendi-
ture incurred on acquisition of any land after 29.2.1984. 
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(:~t) Section 80M relating to deduction in respect of inter-corporate 
dividend is proposed to bl! modified to pro~ide a uniform rate of 
deduction of 60% for all dividends received hy a domestic company 
from another jomc~tic company imtt-ad of 100% deduction in 
respect of dividends declared by companies engaged exclusively or 
almo!lt exclusively in the manufacture or production or any one or 
more of specified article or things. 

(It i} Section SON relating to deduction in respect of dividends received 
from certain fnrri~;n com ~anies is proposed to be mod1fied to reduce 
the exemption under the provision from 100% to 50% of the in-
come. 

Utii) Stction 80.0 relating t•) deduction in respect of royalties, etc. from 
<.'ertain foreign enterprit-es is proposed to be modified to reduce the 
exemption Under the provision from 100% to 50% of the income. 

(xiii) Section 80-U relating to deduction in the case of totally blind or 
physically handicapped person is proposed to be modified to pro· 
vide that the deduction would be admi ... sibk only in case of specified 
categories of permanent physical disabilities. 

l~linic;try of Finance (Deptt. of Revenue O.M. No. 241/2/83/ A & PACl 
Dt. 1.5. ~ 4). 

RecommendatioR 

According to a Study made hy Prof. A.P. Gupta of the Indian Institute 
of Management. Ahmedabad (The Economic and p,)litical weekly, February, 
1'981) some of the highly profitable companies in the private sector have 
generally fallen in the zero tax bracket. 

Another rese~rch study of 2 W com~anies made by Economic Times 
Research Bureau (The Ec-onom;c Times, 6, January1 1982) has shown that 
though pre-tax profits of these comp·anies have increased the tax as percent-
age of pre-tax profits has declined from 45.3% in 1979-80 to 43.3% in 1980· 
81. The number of companies with no tax liability has increased from 35 
in 1979-80 to 49 in 1980-81. The number of companies in the etfe;:tive tax 
rate of 0% to 20% of the pre-tax profits bas increased from 52 ia l97P·80 to 
71, in 15~80·81. 
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The statement giH·n in Appendix I shows that 23 out of top 101 comf)a• 
nies have been earning profits amounting to several crores of rupees. Yel 
under the cover of liberal statutoJy provisions they have been paying no tax 
at aJJ or rayi11g cnly a nominal tax. For example, Tata Electrical and 
Lo:cmeth·e C<'mpany (TELCO) which earned a net profit -of Rs. 
16 crcres in 1979·80 and Rs. 26.71 crores in 1980-81, distrihuted dividend 
3 rrcur,tirg to Rll. 6 f5 crNes in each of the two years reported no tax liabili· 
ty. likc\\i~r, J.K. S}t11l1Clic6 Reliance Tcxtil<l', Calico, Bombay Dyeing, 
:Mahindra Ugine, Modi Rubber, Zuari Agro Chemical, Indian Tube, Alakali 
& CJ-cmical, Wal,hndrafar Ltd., Ratnakar Shippi~g, M''dipon and Mafat~ 
hJ fl'lff!· bed ro tax Jivbi·ity durir.g 15179-fO and 1980-81 although they 
uu:cd ret errt at pi( j,H VH)ir !- fJ(m Rs. 0. 17 cr< re to 11.27 unes. "I be 
Chirmn CT Dl a<'n:ittcd in cvic'er.ce tlwt ll"e) '' ete in no positkn to ci~~ 

fU(l'' tb ~e fli;UHL ''1h)' nre Hailing (\f the tHA hendits.'' 

In rerly to Unstarred Questifn 6353 the M:ni~ter of State in the Mim.-
~try of· Finance cor firmt d in Lc·k S:.:- bha on 8 Aprd, 1983, that some highly 
profitable ccmpanies htn e not paid atiy income-wx or ha\ e paid a relatively 
~rr all proporticn of their profits as income-tax. From the list of <.omr-anics 
showing their book profits and also their tax liability fl·r the t~ssessment 

ye~r J~gJ-82 fnnc.xed to the rrply, the C< mmi1tee tir1d that as rrany as 42 
rtt of'i6 hithl~ pditcb'r c<nrBnit~. (iid rn p) i:lJ ta.x or ra:v tr:ly a 
nominal tax. 

As early as 1956, Prof. Kaldor in his Report on Jr.diun 1ax Refurms 
(vide para 143, Chapter Vll) had termed the then ex1!)'ing allowan..:e fot 
depreciation a net development rebate as "unduly g.:·1aou:)'- He gave specj.. 
fie jl]ustrations to show that in many C.tsts dtscountl!d value of the variou~ 

allowanctS exceeded the aclual t0lal expenditure of , he assessee&, 

. 
The Committee find thr.t since then n:any mvtc in,uJtivu aJ.d Jeiith 

have been added in the ta~ law. 

Some of the more important aJiowanc·~s and reTier, ;.;:c; deprrciafion {in 
additioB to norrr,al depreciation,,the Ac' allows additi(tnll depreciation, ini-
tial d~pr,..cialion and cxtrashift depreciatioJJ), inH'~tmtnt allowaflce, ta" 
holiday for new rn\t~tment in eertain indu~triu vr nrtain auras, otrtln mar· 
kets development allowancr,. allowance in rupect f'f urcnditure < n 5cicntific 
retearch, intercorp)rate dividends etc. 

IS No.3 and 4 of Appendix IV Paras l.tO" to J .( 3} of the 143rtd 
rrport of PAC (Sev.nth Lok Sabha) 098-2-83} 



Action Taken 

T"a~ 'llver.ln~f'lt H! lJ/t~.! thtt ll:~ar;~ >( C!reti:t ttt cu;~Hbni 
allowd under th.! [rJ::vne-tu A;t, 1961, s >.n: highly pro'ital>le CcJnp:mies 
have not P:-tid any i11com~-tat or hwe ptid reLttiv\!ly small p·o">rtion of 
t ' . fi . 1:' letr pro ts as Jncome-talt for some asse~sment years. 

• 
2 .. With a view to s~curing thlt the various d!du::tiJJB in respect of tn 

concesst•Jils a~rnissib~e under the i!1nm~-t.n A::t dJ not result in redu:il& 
the tax.able. mcome of c'>mpanics to the e)ttent that no t:u or only a oegligi-
bl.! tu In pa'd by prJfi.t rn1kin~ conn li.!,, a provisio1 hB b~en m1de in 
the Incom!·tax Act, 1951. with effect from 1.4.1 )8~ by th~ in3ertioa of a n!w 
se.ction 80 VVA to th: eff.!.::t Unt t'1e aggregat~ am> tnt of dedu:tioas adrni• 
s:ubl~ Uldcr c~rtain '>p!,;.·\ej :1nvi~io1s .Jtth~ h;l l! tu -\;t, l)51, tt'ill b.! 
restrrcted to 70 p.=rc~nt oft,e{Jtll ·n;on! 1;,; •n, 1t!J J!fo.·..: mdc: lJ>u; 1 
d.::duc!ions. 

[\fini;try of Firu1.;~ CD!ptt. of R ~.,:n J!) 0. '4 -1 J 2 '!.'2'8lfA ..tP \...~l 
Dated 22 IO.l983j. 

A sam;Jie study coJdceted by the Dire:tnato of Insp:ctin (lp::ial 
T nvestigation) last year has revealed that "subs antial iacentiYes are eajoyed 
by companies, paticularly large etplndmg co np~J.ies which alone caa take 
advantage of concessio 1s by regular eltpansioo and 1!-Jatio.g new undertakinss 
which neces,arity result in the suoshntial claim~ or depreciation, clcvelop· 
rneot rebate/investment allowance etc. and such companies by and larJe are 
owned by the monopnly houses. It can be safely concluded that most oC 
the beneficiary companies of all the provisions relating to incentives/conces• 
sions are owned by monopo1J houses. Only fully developed companies with 
a large capital base and anilability of substantial institutional fiaaace eao 
derive most of the benefits. Only mooopi.lly houses owner stet float. such 
developing and developed companies with vast intercorporate retoUNO§ and 
a•aiJability of institutional finance". 

The Committee note that af'ter reeording of e1ideoce ot the Mioi1try or 
Pinaoce on the subject the Finance Mioistet in his Battaet speoob for tilt 
rear 1983-84 candidly acknowledaed c 
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"Our Corporate tax ~tructure is riddled with a large number of diiTernt 
JcindP of deductions. While each deduction may seem to have a.. merit, 
tbe aggregate effect is to complicate tax adminhtration, pr<nide opport• 
unities for misuse and reduce the growth of reHnue ... Hon'ble Member 
must be aware of the phenomen'm of companies which are 1flounhing 
but are p;,ying no tax at all, or only a nominal tH. lhis is largely due to 
thel'e c\mpanie~ availing ('f the tax incentives anu conce~sions available 
under the prmisions of the Income·tax Act It has been a matter of 
concern to us that under our tax system se\eral highly prnfitab!t~ 

companies are able to reduce their tax liability to zero eV{'n though 
they continue to pay hi~h di ddends. It ~eems rra!>onable that profitabc 
and pro!'perous companie~ !'hould contribute at least a ~mall pNtion ('f 
their pr0fits to the national excheqncr <!t a time whe-n ether and les~ 

better off secti,,ns of society are bearing a burden." 

[S. No.4 (para I.( 4 & 1.65) of the Appenoix IV ._.f the l43rd Repoit of 
tbe PAC (SeYenth Lok Sabba) U9S2-83)}. 

Action Taken 

Paragraphs 1.64 ~1nd I .65 cf the J43rd RepMt or the Public Ace< unty 
Committee (1982·83) do not contain any specific recommcnda ti<,ns of the 
Committee on which comme1~t"> 0f the Ministry are required. The Ttcommen-
dation of the Hon'ble Ct rnmittee is, however, ront·!ineci in para J .66 on 
whkh action taken nNe has already been sent to the Lok Sabha Secretarial 
~ide Midstry's O.M. of even numb-:r dated October :2. 1983. 

In view of the above circum~tances, no seperate altioil takcns note on 
any of the aboYe menticmed paras is required to be !1\lbmiUed. 

Re(ommendatiod 

1be Committee considt't t~at the oreration~ of the Directorate of lns· 
ptttion nerd to be further inlt'nf-ifitd. What is not so import<,nt is how 
much additional revenue fioaiJy accrues to the exchrquer bur the fact that n 
healthy fear is created among the tax e\'aders that 1here is an effect he surve• 
tllances machinery to oversee their activities and to bring them to book. 

[S. No.9 (Para· I. 73) of Arpendix 1\' of the 14lrd Report o( the PAC 
(St\entb lok Sabha) (J9i2·8~)). 
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Action Taken 

The Directorate does take all steps to process the ca~es of large houses 
intensively. It can be further intensified if fewer cases are taken for up 
examination. It is believed that fear does exist among the monopoly houses 
assigned to the Directorate for supervision. Not only that, there is a healthy 
caution and fear noticed in the field formations by the mess fact that the 
Directorate is overseeing the cases which often keeps them alert. Audit bas 
ndted this action taken note. 

Recommrndatioo 

The Committee further recommend that a separate Chapter should be 
dtvoted in the Aunt1al Reports of the Ministry of finance to the studies 
mnde wtih regard to the operations of large industrial houses and the salient 
pomts that come to the notice of the Directorate of Inspection (Investigation) 
during the course of its investigation for information of parliament and the 
public. 

[S. No. 11 (para 1.75) of 143rd Report of the P. A. C. (1982·83)]. 

Action Taken 
The recommtndation or the Hon'ble Committee has been noted. 
Audit has vetted this A~.:tion I aken Note. 

··Recommendation 

1 he Committee further consider that the Department must insist on 
~·ubmi:o.son c.f the remarks of Cost Accountants while'scrutinsing the returns 
filed by the a!'sessees as required under the law so as to ensure that undue· 
benefits are not ava1h'd of by them. 

[S. No. 13 (Para 1.77) cf 143rd Report of the Public Accounts Commitee 
(1982·83) (Snenth Lok Sabha)l. 

Action Taken 

Necesary in:.tructioos contained in Board':; letter F. No. 295"1 83· IT 
(lnnv). dated J 8th April, 1983 in this regard have already been issued. 
A copy. thereof is enclosed. 

2. Audit have vetted this Action Taken Note without any comments. 

[Ministry of Finance (Deptt of Revenue) O.M. 241/2/831 A PACl 
Dt. 22.10.83]. 

F. No· 295/1/83-IT (I NV) govt of India Minitry of Finance (Deptt. of 
Revenue) Central Board of Direct Taxes. 
To 

All Commissioners of Income-tax. 
Suba- Regarding non-submission of Cost Audit Report by companies. 



18 

Sir, 
Vide Board's Instruction No. 662 dated - .3.74 (F. No. 290/4S/73·1T 

lnv.) the usefulness of the cost audit accour.t,/reports was impressed upon 
the Cs. T.T. and they were asked in turn, to bring this to the noti<'e of all 
asscssin'g officers. The Cs.I. T. were also reqt:ired to send to the Board, at the 
end of every six months, a report about the revenue results achieved on 
utilisation of the cost audit reports. 

2. 'Vith effect from 1.4.1976, rule 12 (1) (a) was amended to include 
the requirement of submi~sion of cost audit repo• ts along with the return. 
In other W(;rds. companies, \\ith their account•ng year ending durma 
financial year : 976·76 relevant to tht> as~es~rnent year 1977-78 were required 
10 file cost audit reJ.orts alrngwith 1he return. This requiremertt is applicable 
to the cpmpanies engaged in Jwtifi.ed industries. It nwy be mentioned that 
coH audit under secticn 23.iB of the Companies Act, 1956 JS ordered in 
respect of a comp~ny mauufacturing a product <.·owred undc:r the cost 
accounting (Record) rules which have so far bet n notified for 28 industries 
un<.~er section 209 (I) (d) of the Companies Act, 1956. After the cost orders 
are issued, the concerned companies are required to submit cost aud1t reports 
to the Ccmpany Law Board. A CC'py of this 1t port has also to be submitted 
al(\ng with the 1IJccme·18:;tC return as mentioned «bo' e. 

3. It bas ccme to the notice of the Board that Cost audit reports have 
~er..erally not been filed a!ong with returns, as pre~cribed and ne1ther has uny 
action hen taken by the assessi,,g ( ffice•s for this default nor an~ eff0rts 
been mac'e to require the dtfaulting lOmpanies to file these reports. Commis-
sioners cf Income-tax have also not communicated the revenue gains as a 
renalt <'f the utili!tation of the cost audit reports. 

. 4. 1 he Board is anxious to ensure that the provision of law regarding 
tbe ce»t .Mldil reports is fully made use of by the asse~sing officers. The Cs. 
I.T. are tllerefore. requested to impress upon all the asses~iog officers working 
intheir charEe tbe net·essity of checking whether the cost aud1t reports have 
·bcea filed ty the the as~essce compai1Je~ in ~uitable cases <~S prescribed under 
rule 1·2 ( l) (:t) and if it has not been dv11C suitable necessary a~tion should 
be taken ag<1inst the cora1pu1ieL The liu of <'ompanies under the MRTP act 
in whoH crues C(15t ovdit orotJS \\ere ll!HH.d by the Company Law Board 
since January 1977 ia jl' rncloscd, Wherever the cost audit reports are filed, 
the asseuiJ'Ig officers 5hc uld utili&e them as an instrument for effectively 
cbeckifl~ the : nour ts for lhe purposc:s of determioin& the correct aase&abJe 
income. 

Yours faithfully, 
Sd/· 

( V.K. Bhatia) 
Under Secretary, 

('cntual Board of Direct Taxes. 



STATEMENT SHOWING DETAILS OF COST AUDIT REPORTS RECEIVED AND COST 

AUDIT ORDERS ISSUED TO COMPANIES COVERED UNDER MRTP ACT UP TO 31.12.1981 

Name of Name of company covered Pn,duct covered Cost audit report Cost audit 
Industrial under Cost Acconntina by cost Audit submitted for order is issued,. 

House Record Rules year ending of 
company since 

but report not 
received/not due 

1977 
------- -~ ~ -- --· -~----- _,_. ---- ---- - ·~- -- . ------ ----- ..... -- ----

1 2 3 4 5 

I. A.C.C. Associated Cement Co. Cement 31.7.77, 31.7:i8 31.7.81 

Ltd. 31.7.80 

2. Asbo~ Ashok Leyland Ltd. Motor Vehi~les 31.12.77, 31,12,i9 31.12.82 (ND) 

Lay Laod 

3. Bajaj Bajaj Auto Ltd. Motor Vehicles 30.9.77, 30.9.80 30.9.83 (ND) 

Hind lamps Ltd. Electric Lamps 31.12.77. 31.12.81 

Hundusran Suaar Mills Suaar 30.6.77, 30.6.78. 

Ltd. 30.7. 80 31 :; .8 ~ 

·d~- Industrial Alcohal 31.7.78 30.6.82 

Sbarda Suaar & Indus• Sugar 30.6.18, 30.6. 79 

triea ltd. 30.6.77 30.6.81 
..... -·---~__.._ _____ ------- --~----- -·-- ---~-·----- ~~------- ... ----· 

-'oO 



- --· . --·- ---- - ----~··-· 

1 2 3 4 5 
- --------- -~-· -

4. Bangur Andhra Pradesh Paper Paper ~ 30.6. 78, 30.6.81 
Mills 30.6.82 

Bengal Paper Mills Paper 31.12.78, 31.12.80 
31.12.81 31.12.82 (ND) 

Boureach Cotton Mills Cotton Textiles 31.12.79, 31.12.81 31.12.82 (NO) 

Fort Gloster Industries Jute Goods 31.3.78, 31.3.80 
31.3.81, 31.3.82 (ND) Not due 

Fort William Co. Ltd. Jute Goods 31.3.78 31.3.81 
tv 
0 

Bangur Ducan Mills Ltd. Cotton Textile 31.12.81 
Hastings Mill Ltd. Jute Goods 31.3.78, 31.3.80 

31.3.81 31.3.82 

Maharaja Shri Umaid Cotton Textile 31.12. 79, 31.12.80 31.3.83 (ND) 
Mills Ltd. 

Shalimar Rope Works Jute Goods 30.6.78, 30.6.81 
Ltd. 

Shree Digvijay Cement Cement 31.12.77, 31.12.79 
Co. Ltd. 31.12.81 

Shree Madhusudan Cotton Textile 30.6.79. 31.6.81 
Mills Ltd. 



Shrce Synthetics Ltd. Po Iyster 30.6.79, 30.6.81 

-do- Nylon 30.6.79, 30.6.81 

Shree Niwas Cotton Cotton Textile 31.12. 79 31.12.81 

Mills Ltd. 

West Coast Paper Paper 30.6. 78, 30.6.80 
Mills Ltd. 30.6.81, 30.6.82 30.6.83 (NDJ 

S. Bhilwara Rajasthan Spg. & Wvg. Cotton Textile 30.9.79, 30.9.81 

Mills Ltd. 

6. Bhiwandiwal!l Bhopal Sugar Indos· Sugar 30.9.77, 30.9.82 1-.) -(A. H.) tries Ltd. 

7. Bird Titaghur Paper Milfs Paper 31.3.78, 31.3.80 
Co. Ltd. 31.3.81, 31.3.82 ~1}.83 (NO) 

~. Birla Bally Jute Co. Ltd. Jute Goods 31.3.78, 31.3.80 
31.3.81' 31.3.82 

Bharat Commerce & Cotton Textile 31.12.79, 31.12.81 31.12.82 (NDJ 
Tndu11tries Ltd. 
Birla Jute Mfs. Ctment 3 1.3. 78, 31.3.80 

Co. l..td. 31.3.82, 313.81 

- -- ----------- -~-~--~--- -- -- - ---- - - --. - ---- --~ -- ~ --------... --·- ------- ·-·-·---·---------; 



-----------~- ·---~-~..,~~.-- ... _ 
1 2 l 4 5 

---·-----

Birla Birla Jute Mfa. Co. Ltd. J\tte Good• 31.3.78, 31.3.83 

31.3.81, 31.3.82 

Century Spg. & Mfa. Cotton Textile 31.12.79 31.12.81 

Co. Ltd. 
·do· Caustic Soda 

Owalior Ryon Silt Cotton Textile 31.3.80 

Mfa. (Wva) Co. Ltd. 
--dO• Paper 31.3.78, 31.3.83 

31.3.81, 31.3.82 N 
N 

Hindustan Aluminium Aluminium 31. I 2. 7 8, 31.12. 79 
Corp. Ltd. 
Hindustan Heavy Chemi- Caustic Soda 31.12.77, 31.12.79 

cats Ltd. Sulphuric Acid -

Hindustan Motors Ltd. Motor Vehicles 31.3.77, 31.3.78, 

31.3.80 31.3.83 

India Linoleum Ltd. Cotton Textile 31.3.81 

Jayshree Tea & Industries Cotton Textile 30.6.79, 31.6. _I 

Ltd. 
-do- RoberTyre ,:.l.3.82 



Jiyaji Rao Cotton Cotton Textile 31.3.80, 31.3.82 31.3.83 {~D) 

Mills Ltd. 

-do- Caustic Soda 31.3.82 

Kesoram Industries & Cement 31.3.78, 31.3.80 

Cotton Mills Ltd. 31.3.81, 31.3.82 

·do· Cotton Textile 31.3.80, 31.3.82 

-do· Rayon 31.3.79, 31.3.81 

Birla Mysore Cement Ltd. Cement 30.6.78, 30.6.79 
30.6.81, 30.6.82 ..., 

News Swadeshi Mill of Cotton Textile 31.3.80, 30.6.82 w 

Ahmedabad Ltd. 

Orien Paper & Jnduatries Paper 31.3.78, 31.3.81. 
31.3.82 

Rameshwara Jute Mills Jute Goods 31.3.78, 31.3.79 
Ltd. 31.3.81, 31.3.82 

Sutlcj Cotton Mills Ltd. Cotton Textile 31.3.80, 31.3.82 

Orient General Indus- Era Fan 31.3. 77 
tries Ltd • 

. ~:..._._ ____ --. "·-
... -* -------------- -- _ .. -·- ·-- --- -··- --·· .. -- ·---- . . ___ ... ·- ---- -· --+·-~----~----~ .. ---- -- ------""-- ......... 



---___.,!o,..._ • ·-- ---------- • __________ ,__ ---- .. ~~~ ~---- -·---¥--·-
l 2 

9, Central Pulp Central Plup Mills Ltd, 
Deccan Paper Mills 
Co. Ltd. 

Paper & Pulp Coover~ 
sions Ltd. 
Upper India Super 
Paper Mills Co. Ltd. ·· 

tO. ~owgute- Cho\vghule & Co, 
(Hindi) Pvt. Ltd. 

11. Dunlop Dunlop India Ltd. 

12. Escorts Escorts Ltd. 
Escorts Ltd. 

13. G.E.C. General Elec. Co. of 
lodia ltd. 

14. Garware Garware Nylons Ltd. 

IS. ·aoenka (K.P.) Anglo India Jute Mills 
Co. Ltd, 

3 

Paper 
Paper 

Paper 

Paper 

Bulk Drug, 

Rubber Tyre 

Tractor 
Tractnr 

Elec. Motors Elec~ 
tric Fan 

Nylon 
Po Iyster 

Jute Goods 

4 ~ 
------ ----------- ---- --~-----------~-

30.9.78, 30.9.80 

31.3.78, 31.3.81 

31.3.78, 31.3.79, 31.3.80 

31.12.77, 31.12.78, 
31.12.80, 31.12.81 

30.6.80, 30.6.81, 30.6.82 

31.12.77, 31.12·81 

31.12.77 
3l.J2.77. 31.12.79 

:n .3.77. 
31.3.78. 31.3.80 

31.3.79, 31.3 81 
31.3.79, 31.3.81 

31.12.77, 31.12.78 
31.12.80, 31.12 81 

~ 



16. Hi.trdustau HiadusCall Lever Ltd. 
:Lever 

~do-

J7. I.C~J, Alkali & CIJemicaJ Cor· 
poration of India lid. _., 

-do-
Atic Jndust~ Ltd. 

Ciba Geigy of Intlia Ltd .. 

Crescenl Dyes A Cllcmi-
cala Ltd. 
Chemicals A Fibres of 
India Ltd. 

IB~ t.T.C, Tribeni Titsues Ltd. 

19. J.K. $ingbania Garges Mfa. Co Ltd. 
J.K. Satob Agricultural 

Machines Ltd. 

Vanupati 

Jn fant Milkfood 

Bulk Drug, 

CaiiStic Soda 
Dyes 
Bulk Druas.. 

Dye~ 

Polytter 

Paper 

Jute Goods 
Tractor 

31.12.71~ 31.12.81, 

3t.tz.n, 31.12.&1 

30.9.79, 30.9.&1 

30.9.82 
30.,.81 
31.12.78, 31.12.80 
3-1.12.77, 31.12.79, 

31.12.81 

30.9.81, 30.9.82 

30.9.79, 30.9.81 

30.9. 78, 31.12.79 

31.12.80, 31-12.81 

31.3.78, 31.3.79 

30.6.79, 30.6.81 

30.6.77, 

31.12.82 (ND) 

31.12.82 (ND) 
-do-

f'.,l 
Ut 

31.12.82 (ND) 

31.3.81 



---·-- ...__~----- -·--·---.·---·~-----_...--...---· ---------
1 2 l 4 5 

-----------··- -- --~-~-- ··------- ---··- ---·--

J.K. Synthetics Ltd. Nylon 31.12.79. 3].12.81 31.3.83 (ND) 
Po Iyster 3 1.12. 79, 31.12.81 

Cement 31.12.78, 31.12.79 
31.12.80, 31-12.81 

J.K. Cotton Spg. & wog., Cotton Textile 31.12.79, 31.12.81 
Mills Ltd. 

-do· Sulphuric Acid - 31.3.83 (ND) 

J .K. Jute Mills Ltd. Jute Goods. 31.12.77, 31.12.78 
31.12.80, 31.12.81 31.12~82 (ND) ~ 

~ 

J.JC. Singhnnia Straw Products ltd Paper 31.12.77. 31.12.78 

31.12.80, 31.12.81 
J.K. Industries Ltd. Rubber Tyre 31.12.78, 31.12.79 31.12.82 (ND) 

20. Jaipuria Swadeshi Cotton Mills Cotton·Textile 
Co. Ltd. 
Swadeshi Mining & Mfg. Sugar. 31.3.78, 31.3.80 

21. Jardine Howrah Mills Co. Ltd. Jute Goods. 31.3.78, 31.3.79 
Henderson 3 1.3.80.31. '3.81' 

31.3.82 

22. Kapadia Kohinoor Mills Co. Ltd. ' Cotton Textile 31.3.80 31.3.82 



(Killici) .Navjivan MilJs Ltd- -do- 31.12.79 31.3.82 

23. Kasturbai Anil Stamp Produc\ Ltd Bulk Drugs. 3 1.12. 77,3 1.12. 79, 31.12.81 

Lalbhai 31.12.80 

Arvind Mi-l!s Ltd, Cotton Textile 31.12.79, 31.12.81 
Asbok Mills Ltd. -do- 31.12.79 31.12.81 

Atul Productg Ltd. Bulk Drug 31.12.77, 31.12.79, 31.12.81 

31.12.80 

-do- Dyes 31.12.78, 31.12.80 

Saraspur MiiJs Ltd. Cotton Textile 31.12.79, 31.12.81 31.12-82 (NO) 

Atul Products Ltd. Caustic Soda 31.12.76, 31.12.77, t-.) 

~ .i. 

31.12. 79 

24. Khatao Khatau Makanji Spg. & Cotton Textile 30.6. 79. 30.6.81 
Wvg. Co. Ltd. 
Siemens India Ltd. Electric Motor 30.9.77, 30.9.79 

25. Kilachand Kesar Sugar Works Ltd. Sugar. 30.9.77, 30.9.81 
(TuJsidass) -do- Industrial Alcohal 30.9.78, 30.9.80 

26. Kirloakar Kir1obkar Electric EJectic Motor 30.6.77, 30.6.78 
Co. Ltd. 30.6.79, 30.6.82 

_____ .......,.., ___ "-'" ___ ...... ..,_,~-



1 2 3 4 5 
---·----~-·~------- ~-~--- ------------ -~------~--

27. Kothari Kothari Sugar & Sugar 30.6#77, 30.6.78 
Chemicals Ltd. 30.6.79. 30.6.81 

28· Macneill &: Nudda Mills Co. Ltd. Jute Goods 31.12.77. 31.12.78 31.3.82 
Mag or 

Jayaram Mills Ltd. Cotton Textile 30.6. 79 30.6.81 30.6.83 

20. Madras Cements Madras Cements Ltd. Cement. 31.12.77. 31.12.79 
31.12.80, 31.12.82 

Rajapalayam Mills Ltd. Cotton Textile . 3 1.3.80, 31.3.82 

Thanjavur Textiles Ltd. Cotton Textile 3}.3.80, 31.3.82 .t-o) 
QO 

30. Madura Coats Madura Coats Ltd. Cotton Textile 30.6.79, 30.6.81 30.6.83 (NO) 

31. Mafatlal Indian Dyestuff Indus- Dyes 31.3.79 

tries Ltd. 
Mafatlat Fine Spg. Cotton Textile 31.3.80 31.3.82 
Mfg. Co. Ltd. 
Mihir Tedile -do- 31.3.80 31.3.83 (ND) 
Matulya Mills Co. Ltd. -do- 30.6. 79, 31.3.81 
Standard Mills Co. Ltd. -do- 31.3.80, 30.6.82 
Surat Cotton Spg. & -do- 31.3.80. 31.3.82 
Wvg. Mills (P) Ltd. 



32. Mahindra & Mahidra & Mahindra Motor Vehicles 31.10.77 31.10.82 (NO) 
Ltd. 

Mahiadra ·do· . Cott Tractor 31.10.77, 31.10.79 31.10.83 (ND) 

33. Modi Modi Industries Ltd· Sugar. 31.1 o. 71. 31.3.80 

-do- Industrial Alcoba1 31.10.78. 31.3.81 

Modi Rubber Ltd. Rubber Tyre 31.12.77' 31.10.80 31.10.83 (ND) 

Modi Spg. & Wvg. Cotton TeJ.tile 30.4.80, 30.4.82 

Mills Co. Ltd. 

Modi Poss Ltd. Nylon 28.2.80, ~0.6.82 

·do- Polyster 28.2.80, 30.6.82 
~ 

34. Naidu G.V. Lakshmi Mills Co. Ltd. Cotton Tex1ile 31.3.80, 31.3.82 

Rajalakshmi Mills Ltd. -do- 31.3.80, 31.3.82 

South India ViJcosc Ltd. Rayon 31.12.78, 31.3.81 

:)5. Naidu V · Jt. Jaya Lakshmi Milts Cotton Textile 30.6. -:-9, 30 6.82 

(P) Ltd. 
Radha Krishna Mills Ltd. •dO· 
V .R. Textiles (P) ~td. .. do- 31.12.79, 31.11.81 
Madras Aluminum Co. Aluminium 31.12.76; 31.12.77, 
Ltd. 31.12.79 jJ.I1.S2 (NO) 



~-. -~ -~ ,__ -- -~ ... - ---- ..... - ·--· ---------- ----------------·--·~------ ~-- ~---- --
1 2 3 4 5 

----- ~---·-----~ ~-~- -~------- ------------------ ---~~--- ---------

36. NOWROJEE Bombay Dyeing & Mfg. Cotten TeXtile 31.3.80. 31.3.8l 
WADIA Co. Ltd. 

37. ORISSA Orissa Cem~nt Ltd,c Cement 31.12.77, 31.12.79 
CEMENT 31.12.80, 31.12,81 

38 PARRY Canver)' sugar & Cbemi, Sucar. 30.6.78, 30.6. 77 30.6.80 
cals Ltd. 
E.I.D. Parry (India) Ltd. Sugar 31.12.77, 31.12.79 30.6.&3 (NO) 

~0- Industrial Alcoha1 31.12.77. 31.12,19 30.6.83 (NO} 
39-. PHILIPS Electric Lamp Menufac •. Elec. Lamp 30.6. 77 .30.6. 78 

turers Ondia) <P) Ltd. 30.6.80 
w 

Pieco Electronics & EJec. Lamp.. 31.12.77, 31.12.81 31.12.82 (ND) 
0 

Electricals Ltd, 
40. PJUZER Pfizer Ltd. Butk Drug~ 30. J l. 77, 30.}1. 79 30.11.81 

30.11.80 

40. PIRAMAL Morarji Gocutdas Spg. Cotton Textile . 30.6.79, 30.6.81 30.6.83 (ND) 
I 

& Wvg. C. Ltd. 

42. PRATAPLAL Shree Ram Mills. Ltd .. Cotton Textile 31.12.79, 31.12.81 
BHOGILAL 

43. RAlliS. Hernalatha Textile Ltd. Cotton Textile 30.6.79, 30.6.81 I 

44. RAINTER A~lo Tyr~s Ltd 
SlNGll 

Rubbet Tyre 31.7.'?8, 31.10.79 31.10.82 (ND) 



4S. RELIANCE Reliance Textile Indus· Cotton Textile jl.12.80. 31.12.82 
tries Ltd. 

46. SAHUJAIN Rohtas lndustrie~ Ltd. Paper 31.3. 78, 31.3.80 31 .3.83 (ND) 

·do- 31.?.81, 31.3.82 

·do· Cement 3 1.3.81' 31.3.82 
·do• Vanaspathi 31.3.78, 31.3.80 

31.3. 77 31.3.83 (ND) 
.. do .. Caustic Soda 31.3.80. 31.3.82 

w -
41. SARABHAI Ahmedabad Mfg. Calico Cotton Textile 31.3.80, 31.3.82 31.3.83 (ND) 

Printing Co. Ltd. 
Standard Pharmaceuti .. Bulk Drug. 31.3.77, 31.3.78, 
cals Ltd. 31.3.80 

31.3.81, 31.3.82 

Suhrid Oeigis Ltd. Sulk Drug. 31.3.77, 31.3.78, 
3 1.3. 79, 30.6.80, 30.6.82 
31.6.81 

Synbiotics Ltd. Bulk.Drua 31.3.77, 31.3.78. 
31.3.79, 31.3.80, 31.3.83 (NO) 
31.3.81, 31,3.82 

------------~----------.. ~-- ...... --~-..... --
., _ _...;. __________ 



---- ------- ---------·--------- ·--------- 1 2 3 4 5 
-----~------ --- -----------------------~------- -- ---------

48. SBHASA YEE Seshasayee Paper 
~ Boatd Ltd, 

Papet 

~. SHRE AMBIC 
(HARIWALLABH 
DASS) 

Shri Ambica Milh Ltd. Cotton Textile 

Shri Arvinda Mills 

,Q, SflR.IRAM 

Ltd. 

Delhi Cloth & General Cotto• Textile 
Mills 

·do~ 

,do ... 
Caustic Soda 
Sugar 

Jay Engineering Works Elec. Fan, 
Ltd~ 

Shri Ram Gibric& Ltd. Nyton 

Shree rtam Refrigra ... 
tion Industries Ltd. 

Electric 
Motor 

$1. SHRIVANS Dharangadhra 
PRASAD lAIN Chemieat Worts Ltd, 

Caustic Soda 

'"<fo .. 
,2, SIMPSON Am~ Batterie.s Ltd. 

Soda Asb. 
Automobile Batt~y 

31.3.78, 31.3.81 
31.3.79 
31.3.82 

31.12,79, 31.12,81 

31.12.79, 31.12.81 

30.6.79, 30.6.81 

30.6.78, 30.6. 77. 
30.6.82 

31.3.78, 30.9.82 

31.3. 79, 31.3.80. 
~0.".~2 
30.9.77. 30.9.79. 
30.9.80 

31.3. n. 3I .3.&0 

31.3. 79, 31.3.81 
31,3,78, 3.L3JH 

\ 

31.3.83 (NO) 

31,3.82 (ND) 

31.12.82 (ND) 

31.12.82 (NO) 

30.6,83 (ND) 

31.3.83 (ND) 
31.3.83 (ND) 

~ 



Simpson & Co Ltd. Motor Vehicles 31.5.82 

Tractor & Farm Tractor 31.12.77, 31.12.81 31.12.82 (ND) 
Equipment Ltd, 

,3, SOMAIYA Godavari Sugar Miffs. Sugar 30.9.77, 30.9.80 
Ltd, J 

Lakshmidass Supr Sugar. 30.9.79 Dussera 81 
Fattory Ltd, 

$4, SOOilAJUMLL Caunpore Sugar Sugar. 31.10.77, 31.10.79 31.10.82 (NDJ 
NAGAFM\JLL Works Ltd, w 

~do~ Ind. Alcohaf 31.10.78, 31.10.79 31.10.82 (ND) w 

Caunpore Taxtilc' Cotton Textile 31.3.80, 31.3.82 
Ltd. 
Elgin Mills Ltd. Cotton Textile 31.12.79, 31.3.82 

Chemparan Sugar Sugar 30.9.77, 30.9.80 30.9.82 
Co. Ltd. 

!S. SWADESHI Wimco Ltd. Paper 31.12-77, 31.12.79 
MATCH 31.12.80. 31.12.81, 

56. TVS IYENGAR Madanpalb Spinn~ Cotton Textile 31.3.80, 31.3.82 
ina Mills Ltd. --... ~----··-·~ ____ , -· .__.._ ________ ·-~--~ ~ - ~- -· -- ~ --~-- ~-- --~-



1 2 3 4 5 

Sundaram Textiles Cotton Textile 31.3.80, 31.3.82 

57. Tata Ahmedabad Cotton Textile 31.3.80, 31.3.82 
Advance Mills Ltd. 
Central India Spg. Cotton Textile 31.12.79, 31.12.81 31.12.82 (NO) 
Wvg. & Mfg. Co. 
Ltd. 

-do- Paper 31.12.80, 31.12.81 
Indian Vegitable Vanaspati 31.12.77, 31.12.81 
Products Ltd. 
Swadeshi Mills Cotton Textile 3i.l2.79, 30.6.82 
Co. Ltd. w ... 
T:-tta Chemicals Caustic Soda 30.6.77, 30.6.82 
Ltd. 30.6.77 

-do- Soda Ash 30.6.78, 30.6.81 30.6.83 ·(ND) 

TELCO Motor Vehicle" 31.3.81 31.3.83 (ND) 
Tata Oil Mills Yanaspati 31.3. 78. 31.3.82 

31.8.77 
Voltas Ltd. Room Aircondition 31.8.77 31.8.83 (ND) 

58. Thackersey Hindustan Spg. Cotton Textile 31.3.80, 31.3.~2 
& Wvg. Mills Ltd. 

59. Thapar Ballarpur Indus- Caustic Soda 30.6.78, 30.6.82 
tries 30.6.77 



~ .. Thiagaraja 

61. United 

Brew erie~ 

62. Union 
Carbide 

-do-

-do 4 

Crompton Greaves 
Ltd. 
Jagatijit Cotton 
Textile Milrs- Ltd. 
Deona Sugar MillS 
Ltd. 
Malwa Sugar 
Mills Ud_ 

Sree Meenaksm 
MUis Ltd. 
Sree Sivakami 
Milts' Ltd. 

Hovchest Pharma-
~eunticals 

l.Jnion Carbide 
India Ltd. 

P~et 

Vanaspati 

Elec. Fan~ 

Cotton Texti.k: 

Sugar. 

Sugar 

Cotton Textile 

CottoB Textile 

Bulk Drugs-. 

Dry Battery 
Cell 

30.6.78, 10.6.81, 
30.6.82 

30.6.81, 30.6.77 

30.6.78, 30.6.77 

31.1.80, 30.4.82 

31.8.77 

30.6. 78, 30.6.81 
30.6.77' 

30.6.79, 30.6.81 

31.12.79, 31.12.81 

31.12.77, 31.12.79, 
31.12.80 

31.12.81 

30.6.83 (ND) 

30.6.83 (ND) 

30.6.82. (ND) '\ 

~ 
Vl 

31.12.81 

31.12.82 (NDJ 



1 2 3 4 s 

63. Oodrej Lawkim Ltd. Elec. Motor 30.6. 77' 30.6. 78, 
30.6.82 

64. Gokale Patel Ookale Patel Cotton Textile 31.12.79, 31.12.81 
Volkart Ltd. 

65. M.A. Chidam-Automobile Motor Vehicle 31.7.77, 31.12.79. 31.12.82 (ND) 
bar am Products of India 

Ltd. 

66. Sawhney Triveni Engineer- Sugar 31.10.77, 31.10.79 30.4.82 
ing works Ltd. w 

0\ 

67. Swan Mills Basanti Cotton Cotton Textile 31.1279, 31.12.81 
Mills Ltd. 
Swan Mills Ltd. Cotton Textile 31.12.79 31.12.81 

68. V. Rama- Jaypore Sugar Co. Sugar 30.6. 77' 30.6. 78 
Krishana 30.6.80, 30.6.82 . 

K.C.P. Ltd. Cement 30.6. 77' 30.6. 78. 
30.6.80, 30.6'81, 
30.6.82 

-do- Sugar 30.6.78, 30.6.79, 
30.6.82 



·do- Ind. Alcohol 30.6.78, 30.6.80 30.6.83 (ND) 

69. Walchand Premier Automobi- Motor Vehicles 30.6.78, 30.6.80, 
Jes Ltd. 30.6.77 
Walchandnagar 30.9.77, 30.9.81 
Indements Ltd. Suguar 

70. Gillenden Eyre Smelting Aluminium 31.12.78. 31.12.81 
Arbuthnot Co. Ltd. 

71. Andhra Andhra Sugar Ltd. Ind. Alcohol 30.9.78, 30.9.80 
Sugar -do· Sugar 30.9.77, 30.9.79 

-do· Caustic Soda 30.9.77, 30.9.79 w 
Sree Akkamval Cotton Textile 30.6.79, 30.6.81, 

...., 

Txtiles Ltd. 30.6.82 

72. Chloride Chloride India Automobile 31.8.78, 31.8.81 
India Ltd. Batteries 

73. N.R.C. National Rayon Rayon 31.12.78, 31.12.80 

Corporation Ltd. 

-do· Caustic Soda 31.12. 77 31.12.82 (NO) 

74. Titaghur Jute The Angus Co. Ltd. Jute Goods 30 • .6. 78, 30.6.80 30.6.82 
Samnuggur Jute Jute Goods 30.6.78. 30.6.80 30.6.82 

"' ............ ------- ~ ··----· ~- -
Factory Co. Ltd. 

---- -- -- -



1 2 

Tilagbur Jute 
Factory Co. Ltd, 

Victoria Jute Co. Ltd. 

3 

Jute Goods 

Jute Goods 

4 5 

30.6. 78, 30.6.81 

30.6.78, 30.6.80 30.6.82 

Single Large Undertaking HaYing Assets of Rs. 20 Crores or More 
I 

Bayer India Ltd. Bulk Drugs 

Bajaj Tempo Ltd. Motor Vehicle 
Oalmia Cement {Bbarat) Cement 
Ltd. 

Panyam Cement & Minerails Cement 
Industries Ltd. 
Indian Rayon Corporations Rayon 
Ltd. 
Hindustan Brown Boveri Elec. Motor 
Ltd. 
Baroda Rayon Corporora~ Nylon 
tion Ltd. 

do-. Po1yster 

Bombay Tyre Inter-
national Ltd, 

Rubber Tyre, 

31.12.77 ,31.12. 79 
31.12.80,31.12.81 

j0.9.77.30.9.80 

31.12 77,31.12.79 
31.12 80,31.12.81 

31.8. 77,31.8.80.31.8.82 

30.6. 78,30.6 79,30.6.82 

30.4.78 

~ 1.12.79,31.12.81 

30.9,83 (NO) 

31.12.79,3 1.12.81 

3.1.10. 77.31-1 0.8() 31.10.82 (NO) 

w 
Qfl 



Binny Ltd. 

Ceat Tyre of India Ltd. 

Century Enka Ltd. 

do-

Colour Chern. Ltd. 

Galaxo Laboratories 
India Ltd. 

do· 

Good Year India Ltd. 

India Cement Ltd. 

Cotton Textile 

Rubber Tyre. 

Nylon 

Polyster 

Dyes 

Bulk Drugs. 

Intant Milk 
food, 

Rubber Tyre 

Cement 

Indian Aluminium Co. Ltd. Aluminium 

Madras Rubber Factory 
Ltd. 

Rubber Tyre. 

NirJon Synthetic Fibres & Nylon 
Chemicals Ltd. 

do- Po Iyster. 
----------- --------

30.6.79,30.6.81 

31.12.77 

30.9.79,30.9.81 

30.9.79,30.9.81 

31 .12.78,31.3.81 

30.6. 78,30.6. 79,30.6.80 

30.6.81.30.6.77 

30.6.77,30.6.78 

30.6.81 

31.12.77,31.12.80 

31.3. 78,31.3.80 

31.3.81,31.3.82 

31.12. 77,31.12.80 

30.9.77,30.9.81 

31.3.79.31 3.81 

31.3. 79,31.3.81 

30.6.82 

w 
\Q 



1 
-=:._-r-r---. ---- -~---~-

2 3 
~--------·-·· ----

S~oz (India) Ltd, 

lwadesbi Polyster Ltd, 

Vikrant Tyres Ltd. 

Bulk Drugs, 

Po Iyster 

Rubber Tyre, 

Single Dominant Undertaking 

Alta Laboratories (P) Ltd.. Bulk Drugs. 

Enfield India Ltd. Motor Vehicle 

. K.elvinator of India Ltd. ltegrigerator 

Kinetic Engineerings Ltd, Motor Vehicle 

ldeal Jawa (India) (P) Ltd. Motor Vehicle 

Mopeds India Ltd. Motor Vehicle 

v.s. Tiller Tractors. Ltd, Tra.~or 

---------------------------------~ 
4 5 

31.11. 77,3i412. 78,3}.}2, 19 

31.12.80,31.12.81 

30.9. 79,30.9.81,30,9.8~ 

31.3.82 

31.12. 77 ,31.12. 79. 
31.12.80,31.12.81 

30.6. 78,30.6.81 

30 6.78,30.6.80, . 
30.6.77, 

30.6. 78,30.6.80,30.6.82 
30,6.77 

• 
30.9.71, 30.9.80 

30.6. 78.30.6.79 

30,6.81,30.6. 77 

30.6.83 (ND) 

30.6.83 (ND) 

31,12.77,.31.12.79 31.12.82 (NO) 
(PART-II) 

a 



Compaaies Registered Under Section 26 (2) of MRTP Ac:t dor.jng the year 1982 

Naida G.V. Raja1aksbmi Textile Bro- Cotton Textile 31.3.80, 31.3.82 

cesson Ltd. 
Lwsal Wollen OswaJ Wollen Mills Ltd. Vanaspathi 31.12.77, 30.6.80 
MilJs 

Jyoti Jyoti Electric Motors Ltd. Elec. Motor 31.3. 78, 30.3.80 
< 

Jyoti Jyoti Ltd. Elect. Motor 

Single Large Raasi Cement Ltd. Cement 30.6.82 

B.D. Somani Chemo Pharma Laboratories Bulk Drup 31.3.77, 31.3.78. A -Ltd. 30.6.80, 30.6.81 

Punjab Punjab Tractors Ltd. Tractor 30.6. 77' 30.6. 78 
Tractors 30.6.82 

Single Large The Super Paper Mills Ltd. Paper 30.6.78, 30.6.79 
30.6.81, 30.6.82 30.6.83 (NO) 

·do- Blue Star Ltd. Room Air- 31.12.77, 31.12.80 31.12.82 (ND) 

Conditioner 

-do- ·do· Refrigerator 31.12.77, 31.12.80 

Thapar Toshiba Anand Lamps Ltd. Elect. Lamp 31.3.77, 31.3.78. 

31.3.80 
_______ , __ ~-- -~-~ .. ------ ~------......~ ~-----·-- ~ -~-...... ~-~-· -- ··- ..___- >r--· .... -·---·- --·-· --~-- -- -~-.--- ·--

. --- ·-----~- -·- .. ------- ________________ ...... 



-------------- -~--,-- -------------~- ·-- ·--------- -------~· ------ --- -·--· -·-··------------------- .... -· ---------- - ---~-~-

1 2 3 4 5 

Vardhman Vardhaman Spg. & General Cotton Textile 30.6.80, 30.6.82 
(Oswal) Mills Ltd. 

Bharat Vijay The Bharat Vijay Mills Ltd. Cotton Textile 31.12.79, 31.12.81 
Mills 

Amar Dye Amar Dye Chern. Ltd. Dyes. 31.12.78, 31.12.80 
Chern 

' Single Large Mangalam Cement Ltd. Cement - 31.12.82 (ND> 

· Shri Ambica The Sarangpur Cotton Manuf- Cotton Textile 30.6.80 30.9.82 
(Hari Vallabh acturiog Co. Ltd. 

~ 
N 

Dass) 

Single Large The General Industrial Sociaty Jute Goods 31,12.77, 31.12.79, 
Ltd. 31.12.81 

-----
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Recommendation 

1 he Committee find that the ~ollections from surtax have come down 
vrry steply in the years 1979·80 and 1980·81. Compared to collections of the 
order of Rs. 55.79 crores in 1977-78 and 47.84 crores in 1978-79, the coll~c-

, . / / . i 

tions were only Rs. 32.~6 crores in 1979·80 and these came down furtber'to 
a mere Rs. 2 1 .54 crores in J980·81. Another disturbing feature is that the 
collections have fallen· !-hort of the Budget Estimates by Rs. 17.16 crores in 
19 78-79, Rs. 26.96 crores in I 979-80 and as much as Rs. 40.46 crores in 
1980·81 the percentage ~hortf<Jll being 13.02, 45.52 and 65.26 in the respective 
yean:. 

It was stated in evidence that though surtax is administeed by a 
separate Act, for accounting purpose, It only forms a minor head under the· 
maj(')r head 'Corporation Tax'. Therefore, once the allocation for Corpora-
tion Tax is made by taking a particular growth rate, the same growth rate 
is applied in fixing an e~timatc for surtax collection. However, it was 
a emitted that there was need to establish better correlation between budget 
estimates and actuals of surtax. 

[(S. No. 14 Paras I .?S-1.79) of the Appendix IV of the 143rd Report of 
the Public Accounts Committee (Seventh Lok Sabha) (1982-83)]. 

Action Taken 

The Companies (Profits) Surtax Act, 1964 as originally passed do not 
contain provisions relating to payment of Advance tax. The Finance Act 
1981 has im.erted these provisions. As a result of the introdution of ihese 
provisions the collections of Surtax have shown a upward trend. The varia-
tion between the B1,1dget Estimates and Actuals have also been narrowed 
down considerably. The above facts are clear from the foJJowing statistics:-

Fina1.cial 

Year 

1981·82 
19.82-83 

Budget 

Estimates 

38.00 

59.00 

fncres of Rupees, 

Actuals 

4~.73 

66.28 

(provisional) 

Variation 

10.73 

7.28 

Percentage 

of Variation 

28.23% .... 
12.34% 

· It is hoped that the position will improve still further in the to years 
come. 

' ' 

· ·' '{Mini6try of Finonce (Deptt. of Reven•Je) O.M. No. 241/2/~3/A & PACI 
dt. 22.)0.83]. i 7 

. 
:· j 



CHAPTER Ill 

CONCLUSIONS OR RECOMMENDATIONS WHICH THE COM· 
MITTEE DO NOT DESIRE TO PURSUE IN VIEW OF THE 

REPLIES RECEIVED FROM GOVERNMENT. 

Recommendation 

Tbe Committee find that as a result of the joint efforts of the 
Special CeH and the assessing officers, it has been possible for the Department 
to raise tax demands on an additional income of Rs 47.50 crores in 1970-80 
in cases overseen by the Cell. However, the demand sustained and the net 
addition to revenue was only Rs. 18.36 crores and Rs. 768 crores respectively, 
In addition, the Directorate of Inspection has carried out certain studies in 
scarce commodities such as paper, cement, m·m·made fibres, chemicals and 
sugar. The cases selected for these studies belonged to different monopoly 
houses. The additions to income (amounting to Rs. 60.67 crores as per details 
given in Appendix II) are stated to have been disputed in appeal and have 
not yet been disposed of. Even these sample studies indicate that the 
assessments are not being done properly. Th!! deductions would not have 
been possible but f )r the efforts of the Special Cell. The Committee therefore 
cannot rule out the possibility of collusion between the authorities and the 
assessces. The Committee would therefore urge that the CBDT should go 
into these additions which were made at the instance of the Special Cell 
were not detected earlier by the assessing officers with a view to fixina 

responsibility. 

· [S. No. 8 (Para 1. 72 of 143rd Report of the Public Accounts Committee 
(1912·83) (Seventh Lok Sabha)]. 

Aetioa Taka 

The addi(o'ls to returned income are made with the joint efforts of the 
assessing officers as well as the Directoarfe or Special Investigation. It would 
not be comet to say that the addition• would not have been made by the 
a HeSSing officers but for the interference or the Dtrectorate. Ths Directorate 
atudies the cases selected by it in depth, supplements the information with 
the field ofticen with relevant information obtained by it and iasuea auidelioca 

44 
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for investigations to the fidd officers. The field officers, in turn, follow the 
guidelines issued by the Directorate as also apply their own mind for framing 
the assessments properly. In the circumstances, it would not be correct to 
say that there is collusion between the assessing officers and the assessees. 

Approved by the Additional Secretary to the Govt. of India. 

[Ministry of Finance (D.!ptt. of Reveune) O.M. No. 241/2/83/A & PACI 
dt. 22.10.83]. 

___ F. No. 241/l/83-A & PACI·I. 
F. No. 411/12/83·II (lnv). 
Dated 16.8.1983. 



CHAPTER IV 

CONCLUSIONS OR RECJ\fMENDATIOi'lS REPLIES TO WHlCH 
HA VB NOT BEE]'l ACCEPTED BY THE COMMITTEE AND 

WHICH REQUIRE REITERATION 

Recommendation 

The Chairman, Central Board of Direct Taxes further acknowledged in 
evidence that no comprehensive study has so far been made by the board to 
evaluate the impact of various incentives which are being given year after 
year with ceJtain objecthes, such as pronH.,tinn of indusrrial growth removal 
of unemplo~rr.ent, bringin~ about rural dew.opment, promotion of exports, 
tourism etc. The Committ~e recommend that an objective study of the 
entire system of tax incentives built into the locome·tax Act over the years 
sbotlid be entrul:>ted to a team of eminent economists/experts in taxation 
with a view to ascertaining to v.hat extent the underlying objectives have 
been realized vis-a·viz the revenue sacrifice involved and whether the plethora 
of concessicn~/incentivcs need to be contmued and if so, in what form. 
The Committee would like to be apprised of the findings of the study of the 
earliest. 

The Chairman, CBDT admitted in evidence that there is no inbuilt 
mechanism \\hereby it could be examined or monitored from time to time ... 
We shall now try to see that some mechanism is evolved whereby these 
incentives are examined and processed. The Committee desire that the 
Ministry shou'd indicate in their Annual Reports the revenue sacrifice 
involved in the- varicus conces'lions under each heHd from year to year for 
information of the Parliament and the public. 

[S. No. (1.o7) ('f the Appendrx IV of the 143rd Report of the PAC 
(Seventh Lok Sabha) (J982.8j)}. 

Action Taken 

There are two alptcts of the matter. Whenver a conccs~ion is announced 
rn the Budget speech the Finance Minister indicatrs thr .revenue sacrifice 
involved in ttit conceasion. This forms a part of the budget speech which 

46 
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\videly dessiminated, thl! S.!c,md aspect is the actual revenue sa«.:nfice involved. 
The amount of reveue sacrifice under each section has to be collected from 
field fom'ations consequent on the assessment besn made according to a 
particular relief. These staiti&tics are, however, subject to change on the 
gro~nd of rectification, appeal effect and revision. The statistics are bro'ught 
out by the DI (RS&PR) in the form of All India Statislics. Information 
in regard to important _cvncessions and allowances such as ·investment 
allowance eic. are not available. 

Recently the Board has decided after a meeting "'ith the representatives 
of the National Institute of Public Finance & Policy to entrust a study on 
the effectiveness of certain deductions and certain concessions to the 
Institute. 

[Ministry of Finance (Deptt. of Reveune) O.M. No. 241/2/83/A & PAC[ 
Dated 22/1 0/83]. 

Recommendation 

Considering the increasing tendency on the part of the big iodustri~tl 
houses to evade/avoid their tax liability through various methods and alsv 
taking into account the fact that quite a !arge share of the capital in these 
companies is held by public/public financial institutions. the Committee are 
of the view that the feasibility of incorporating a provision in the Companil!s 
Act with regard to the appointment of chartered accountants by the private 
sector companies frl)ffi e:npanelled list compiled by the Department of 
Company Affairs in consultation with the C and A.G. of India needs to bi! 
given serious consideration. To begin with, this may be a~~lied to bigger 
industrial houses/MRTP companies. The Committee are of the view that 
this would not only help in curbing unethical practices but also eaabl: 
Government to exer.;ise some check, albeit indirectly. on the operations of 
these companies. The Committee would, therefore, urge that the matt~r 

may be gone into in aJI aspects and a speedy decision taken. 

[S. No. 12 (para 1.76) of the Appendix IV of the 143rJ R~tlJtt of til.: 
PAC (Seventh Lok Sabba) (1982-83)]. 

Action Taken 

The sugges~ion. regardi~g the appointment & accountants for the MR TP 
houses was examined in the Dcptt. of Company Affairs. In the Companie! 
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Acf, as it stands .now, there is no provision by which a company, whether 
belonging to MR TP houses or not, is required to appoint a qualified accoun .. 
tant. Section 619 of the Companies Act, however, provides that Auditor o( 
a Government company shall be appointed or re-appointed by the Central 
Government on the advice of the Comptroller lk. Auditor General of India, 
who maintains a panel of auditors for this purpose. Similarly, under section 
619B of the Companies Act, accounts of certain companies specified therein 
are required to be audited by the auditors appointed by the Central Gover~ 
ment in consultation with the Comptroller cl Auditor General of India. 
Thus, the Central Government already has the power to appoint auditors in 
respe~t of companies which do not c~me within the definition of the Govern 
ment companies. However, the suggestion regarding appointment of account· 
ants for every company, specially those belonging to MR TP houses, does 
not appear to be feasible, since it will be difficult for the Government to 
maintain a panel of chartered accountants for appointment in private sector 
organisations. Every company recruits accountants according to their 

; 

requirement and in every case their requirement may not be met from the 
panel of the chartered accounts. 

2. In this connection, it may, however, be mentioned that Sacbhar 
Committee in Para 8. 13 of its report has recommended making statutory 
pro,•ision in the Companies Act requiring every company whose paid up 
capit21l is not less than Rs. 25 Jakhs to employ as Chief Accountant or 
Financial Controller, a chartered accountant. This recommendation is under 
couti4eration of the Department of Company Affairs. 

[Ministry of Finance (Deptt. of Revenue O.M. No.241/2/83 A& PAC-I 
Dated 22{20/8~)]. 

Further Information. 
Kind attention or the Hon'ble Committee is in invited to this Ministry's 

0 M. of even number dated October 22. 1983. 
2. In the f'nrlier action taken note-, it was made cfc.oar that under the 

existing pro"i~ions of Section 619 and 619 B of the Companies .Act the 
accounts of a company are audited by the auditors appointed by the CentraJ 
Government in consultation with the CiA. 0. Many of the companies 
falling under 619 Bare big houses/MRTP Companies. As such, the purpose 
(or wbich PAC suggested for the appointment of qualified Acc;ountants may 
have been achieved in respect of companies Calling under: Section 619 B. , It 
WBI also explained that it will not be practicable for the Government to 
maintain a panel of Chartered Accountants for appointment in private 
sector companies/organisations, because every company will recruit Chartered 
Accountant according to their requirement .and in every case, their require-
ment may not be met ~r~m the penal of Chartertd Accountants. 
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3. While vetting the action taken note, C&AG of India made the foJlo-
wing comments : 

••The Ministry's reply in regard to cc·mpanit:s other than Government 
companies e"pecially those belonging to MRTP l1ouses would require rec-
onsiaeration as the PAC's rc:commenda!Jvn is regardmg appointment of 
Chartrred !luditors aud not at>pointmcnt of Accountants by the companies 
concerned. The PAC docs not refer to the recruitment and employment 
of Accou11tants by t!Je compan,t ~ them~elvt>s as accountants (employee). 
The Sachhar Con mittee recommt:ndation is also regarding employment 
of acconntant:-. !Jy e\ery c<•mpany having a capital of not less than 
Rs. 25 J;.kho;. This rccommendution hCJs nothing to do with the selection 
and ~lppomtrr:ent of Aud,ton for L·ertif) ing Lbe ,·orrectnes~ vf accounts 
in the Anm;:.l General mr. ct1rg (If the ~l'artho Iders". 

4. I u the Lghr of tbe C &A. G 's C(tmments, the matter ha!> been recons-
iderLd by the D~panml"rli t)f Company Affairs. In rt.iterating their earlier 
\i~ws, they have given 1b: followi11g explan;.ttions: 

(i) Bigger industrial hous·. ~/MR TP wmt~anies consi~t of small as well 
as big ~ompanies and not all of them are companies in which public/public 
financial insliLuttllDS bed ~hart-;. Where large chunk of share capital 
\25% l'f morel in any prna te sector company is held by public financial 
in~tJfution~. by VIrtue of provt:.ions of secrion 224A of the Compan.es Act 
which provide~ for appointment of auditor by special resolution (with 3/4th 
majority deci~ion of the sharehol<lers of rhe company), tbe institutions do 
have a dec1sive ~ay in ihe matter 

\it) 'I he C•'mpanie~ Al't aJre<JJy C\l'llatns aJcquate pr~)v;s;Olh for 
insrection and inve~tigation of the books of accounts and other rec11rd, of 
all companief' including thnse l'-elon!!ing to IPTge industrial hllUSes{MR l P 
companies Wherev' r, in the cour~e of such insj)eCtJon or in •cstig,Hion, 
instances of tax ev<tsion come to the fl\)ticc of thi~ Department, the same 
are duly brought to the notice of the C.B.D.T. 

(iii) Under the ~cheme of the companies Act, which is jn keeping with 
the theory of corpon te democracy, the 10le of an auditor of the company is 
in the nature of that of a "watch dt)g" and the auditor is, therefore, uqu1red 
to report to the shareholders of the company on its financw I position and _per 
fermanceand the annual accounts so certiued by the afiditor are also requtred 
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t'' be, thereafter, approveJ by the ~harebolders According)~, the appointment 
o1 the auditor has been provided, under the Companies Act, to be made by 

thr shareholders thcm~e.vcs (and );(•t hy a·,y c.:xt~r·J,tl agency). 

(iv) Audit profes~ion is rl!gu' :t<·d b:· the Institute of Charter:d A-:co.1 1 

t< nts of lnc:liG, an autnH roou~ b dy set up under and Act (1f Parl•amcnt 
Tl1e Council of the Institute, whil:h at'mirw~ter its affairs, is required t > hJv · 
si~ r1ominee~ of the G-->vcr.lment tb.:rt'('u: the~c indud(' th.: re;Jr~s"nt tt.vc.-. 
of the CBD f, C&AG. Mini'>try of Labour and thf' Department of Company. 
Aifairs and a Government nominees is ~J~o un the Dr~crplin.try c~~mmittee 

of the Institute which comiders ac:i()fl again~t any defaulting audito·r in his 
performance of duties as such. The Charter:.-d Acc.)untants Act and the 
RcgDlauons framed threunder, cc·ntain adequa1e pw.·biom to emure that 
the Chartered Accountants, who funct.on as auditors of companie<>, dischary~ 

their o~liptitln faithfully. 

(v) Introduction of the system of empanlement of aud1tors, as suggested 
is not likely to serve any useful purpose wh:ttsoever, in as much as all 
Chartered Accountants holdrng certificate of practice issued by the Institute, 
would be ent•tled to aprly for, and would have to be em panelled. Thus, 
empanlement by the Government would be an infractuous exercise in view 
of the system of issue of certificate of practice by the institute. 

(vi) Finally, no one statute can be amended to carry out the 
purp0ses of another statute. Thus, the Companies Act cannot be amended 
tbe for purpose of checking evasion of taxes which is the conct"rn cf the 
Income-tax Act and other allied sratutes. At any rate, under the proposed 
Finance Act, 1984, provision has already been made for campulsory tax 
audit of all assessees with sizeable operations in terms of turn-over to check 
tax-evasions. 

5. This issues with the approval of the Minister of Law, Justice and 
Company Affairs. 

[Ministry of Fianance (Deptt. of Reveune) O.M. No. 241/2/83/A& PAC-I 
dt. 4.8J14]. 

F. ~o. 241 '2/83/ A&. PAC-I 

F. No. 12/2/&3/-CL-V. 



CHAPTER V 

CONCLUS'ONS OF RECOMMENDA TJONS IN RESPECT OR WHICH 
GOVERNMENl HAVE FURNISHED INTERIM REPLIES 

Recommendation 

The Cnmmittee con~,ider thilt there is need to build up a data bank 
in t!:e CBD'l w th<Jt The wformall<rl a11d intelligence gathered through varius 
s0ur ces ahout 1 he opL:ration't of the large industrial bou~es could be stored 
at <)ne central place. It ii> also nec.:~s.uy to devise a regular system 
of exchange of i!1ft•rmation among 1he va~iu:-. Central and S1ate agencies, 
patt,cularly the Revenue lntell•~cuce the Ex,·i~e and Customs authoritie~ 

• the Reser' e Bank of India eL: ,,p that the prublem of escape from fiscal 
];tws and eva:-. ion from taxt" could be effe~:tively tackled. It is essentially 
h{'cause of ciff;l'ultics in timc:ly ~ebiev:d cf information and lack of coord, 
inated effort on the p;ut of the varius ag~'ncies entrusted with the task of 
enf0rcing the tax laws, that such cvasinn becomes po~sib'e. The Commit tee 
tberefnre urge that proper institutional Svstems ~hould be devised to get 
over the lacunae pointed out above. The Committee desire that this matter 
should engage the t.erious <ltlent~>•n of the Government and concrete 
proposals worked < ut without loss of lime. 

[S No.7, (para 1. il) cf 1he 143rd Report of Public Accounts Committee 
(1982-83) (Seventh Lok Sabba)]. 

Action Taken 

The matter is still under consideration. 

[Ministry of Finance (Deptt. of Reveund O.M. No. 241/2/83/A & PAC-I 
dt. 27.! 2.83]. 

Recommend11 tion 

The Committee understand that it is rroposed to set up bran\.·he:-. of 
the Special Cell in the metropolitan towns 0f Delhi, Bombay, Calcutta and 
Madras to enable it to oversee the ao;sessments targ~ of&industri ll houses nJa 
more effective manner. This 1s a welcome step. The Committee would urge 
that this decision should be implemented e' peditioubly. The Comm1ttee are 
further of the view that the DarectOJ ale of Ins pcction (Special Investigation) 
should to organise its work that it is able to cover all the large industrial 
houses/MRTP companies at leas-t once in five years. The organisation 
bhould therefore be suitably strengthened to tackle this task. Financial 
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constraints should not, however, provide an alibi for not strengthe-ning the 
Directorate of Inspection. 

[S. No. ]0 (Para No. 1.74) of 143rd Report of the Public Accounts 
Committee (1982-83) (Seventh Lok Sa bh~)]. 

(Action Taken) 

The matter is still under consideration. 

[Minhtry of Finance (Deptt. of Reveune O.M. No. 241/2/P-3/A & PAC-1 
dt. 27.12.83]. 

New DELHI; 

August 13, 19R4, 
Sravana L2, 1906 {S) 

SUNIL MAITRA, 
Chairman, 

Public Account ... Committu. 



S. No. Para No. 

1 2 

I. 1.3 

A PENDIX 
Sun unary of Recommendations/ Obsefl'a tioru 

Ministry Deptt. Concerned 

3 

Ministry of Finance(Dcptt. of Revenue) 

Recommendations. 

4 

Ministries/Departments are required to 
submit their final replies showing the action 
tak~n by Government on the recommendations 
of the Public Accounts Committee contained 
in a Report within six months from the date 
of its prosentation to Lok Sabba. The 143rd 
Report of the Committee (Seventh Lok 
Sabha) was presented to Lok Sabha in ApriJ, 
1983. The Committee regret to note that 
although a period of over a year and a quar-
ter has !!ince elapsed, reply to one ucommend-
ation-Sr. No. 6- ha8 not yet been received 
and replies to two of the recommendations-

received so far are of an interim nature. 
The Committee desire that final replies to all 
these recommendations should be furnished to 
them expeditiously, :.~fter getting them vetted 
by au~it. 

V1 w 
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'} 1.7 Mfo Finance (Deptt· of Revenue) 

4 

In thl'ir earlier Report, the Committl'e 
had desired that the Ministry of Finance 
should indicate in their Annual Reports 
the revenue sarrifice involved in the various 
concessions under each head from year to 
year for the infc·rmation of Pa ·liament and the 
public. The Ministry in their reply ha\e stated 
that whereHr a concession is announced in 
the Budget Speech, the Finance Minister 
ind cates the revenue <;acrifice in\·o!ved in the 
corcession. They h<l\e also stated that the 
amc1,nt of actual re\enue sacrifice under 
each section has to be collected from field 
formations cosequent on the assessment being 
m<1Je according to a p:nticu'ar relief, which 
is subject to u change on ihc: ground of 
rectification, appeal effect and revision and 
that the statistics are brought out by tht> 
Directorate of Imp(ction tRSS:PR) in the 
form l'f All India Stathtics. The Ministry 
have added that no informati0n in regard 
to important conce~sions and allowances such 
as investment allowance etc. is available. The 
Committee are not satisfied with the above 

~ .a:.. 
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reply. They feel that Parliament, which gives 
the tax-concessions, has the right to know as 
to how mul'h revenue sacrifice is involved in 
each tax conression. True. at the time a 
concession is first announced by the FinaJce 
Minister, he gives an indication as to the 
revenue sacritil'.: involved. But the Committee 
would like to point out, what the Fmance 
Ministt:r indica.cs is ju-t an estimate, and 
tht:re may he a gcod deJI t·f variation b,,tween 
the mitial e~timatc and actual amount of 
revenue sacriticed. Further, in a developing 
economy, the amount involved in a tax conce-
ssion will go lln increa~ing with the pa,sage 
of time and, after an elapse cf a certain 
period, say a decade, the initial estimate 
announced at the time 0f the Buciget speech 
may lose all relevance. Furthrr, different con-
cessions are given in JilTcrent year<>. What 
the Committee have in view is a picture of all 
tax concessions unda the Income Tax Act at 
one Jilace. The Committee, 1 he ref ore, n-iter-
ate their earlier ncommendation that the 
Ministry ~hould indicat~ in their Annual 
Reports the revenue sacrifice involved in the 

Vl 
Vl 
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M/o FinJnce (Deptt. of Revenue) 

4 

various conces•dons under each he·:id from year 
to year for information of pr1iament and the 
publ!c. 

The Committee a1so trust that as a 
result of the study to be made by the Institute 

of Pub:ic Finance and Policye, it wi11 be possible 
for the Ministry of Finance to evoh e some 
sort of mechanism whereby the various 
conce<:siom given under the Income tax Act 
could be e;~t.nmined and processed from time 
to time tn decide the question of their conti-
nuance keeping in view the extent of the 
underlying objectives achieved vis-a-vis the 
amount of revenue sacrificed. 

Vl 
0'\ 
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.. 1.11 Mfo Finance (Deptt. of Revenue) 

4 

In their earlier Report, the Committee 
had felt the need to build up a data bank in 
the Central Board of Direct Taxes so that the 
information and intelJigence gathered through 
various sources about the operation of the 
large industrial houses coutd be stored at one 
central place and that it was also neceasary to 
devise a re-gular system of exchange of inform-
ation among the various central and state 
agencies particularly the Revenue Inteldigence, 
the Excise and Custom authorities, the 
Reserve Bank of India etc. so that tbe 
problem of escape from fiscal laws and evasi-
on from taxes could be effectively tackled. 
The Committee had, therefore desired that 
this matter should engage the serious attention 
of Governrneot and con,;rete proposals 
worked out without Joss of time. The Comm-
ittee had also recommended that the Director-
ate of Jru-;pection (Special Investigation) 
~hould so organise its work that it was able 
to cover all the large industrial houses/MRTP 
~.:0mpanies at lrast once in five years and that 
the Mgani~ation should therefore. be suitably 
~trengthened to tackle this task. The Ministry, 

V· 
-.J 



I 2 3 

' 1141 Mblistry of Finance Deptt. of Rev. 

4 

m their reply. dated the 27th December, 
1983. have stated th<:tt both the above 
recommendations are under consideration. As 
more than a year and quarter has elapsed 
since the Committee had made the above 
recommendations. the Committee desire that 
Government should take decisions in these 
matters without any further delay. 

A perusal of the Ministry's rep~y 

shows that they have not prope:-ly apprecia· 
ted the spirit of the Committee's recommen-
dation. All that the Committee had intended 
was that Government should examine the 
feasibility of incorporc.ting a provision in the 
Companies Act providing that annual accc-
unts of private sector companies should be 
audited and certified for correctness by Char-
tered Accountants from an empanelled list 
compiled by the Department of Company 
Affairs, in consultation with the Comptroller 
and Auditor General of India; and a begin-
ning in the direction could be -made with 
bigger industrial houses/MRTP Companies. 

V\ 
00 
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The Committee had made this recommenda-
tion considering the increasing tendency on 
the part of the big industrial houses to evade/ 
avoid their tax liability through various 
methods <~no also taking into .:ccount the 
fact thL.t quite a large share of capital in 
these companies is held by public/public 
financial institutions. Gradu.:lly, the provi-
sion could be extended to other private com-
panies. In the opinil~n of the committee. the 
acceptance of this recommendation should 
present no difficult as a provision already 
exists in section 619B of the Companies Act 
whereunder account::; of certain companies 
specified therein are required to be audited 
by auditors appointed by the Central Govern-
ment. in consultation with the Comptroller 
and Auditor General of India. The commi-
ttee. therefore, rtiterate their earlier 
recommend Hion that Government should 
examine the feasibibty of incorporating a 
provision in the Compenies Act p. oviding for 
audit of annual accounts of private sector 
companies particularly MRTP ·companies 
and those controlled by large industrial 
houses, by Chartered Accountants from an 

V> •o 
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Miaistry of Finaace 
(Deptt. of Rav .) 

3 4 5 . 

empanalled list compiled by the Departmed 
of Company Affairs, in consultation with the 

C&AG of India. N.P. The Committee note 
that Sachar Committee, in para 8.13 of their 
report, have recommended are making a 
statutory provision in the Companies Act 
requiring every company whose paid up capi-
tal is not less then Rs.25 lakhs to employ as 
Chief Accountant or Financial Controller a 
Chartered Accountant. The above recomme-
ndation of the Sachar Committee is under 
consideration of the Department of Corn· 
pany Affairs. The Committee would like 
Government to consider the feasibility of 
enlarging the scope of the statutory Provi-
sion proposed to be made pursuant to Sachar 
Committee Report so as to cover all MRTP 
compames. 

0.. 
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PART II 

MINUTES OF THE ELEVENTH SITTING OF THE PUBLIC 
ACCOUNTS COMMITTEE (1984-85) HELD ON 7 AUGUST, 1984. 

The Public Accounts Committee sat from 15.00 hours to 17.30 hours on 
7 August 1984 in Committee Room No. 62, First Floor, Parliament House, 
New Delhi. The following were present : 

Shri Sunil Maitra-Chairman 

MEMBERS 

2. Shri G. L. Dogra 

3. Shri Bhiku Ram Jain 

4. Shri Uttam Rathod 

5. Shri Suraj Bhan 

6. Shri Ram Singh YadaY 

7. Shri Bhim Raj 

I. Shri Nirmal Chatterjee 

9. Dr. (Shrimati) Najma Heptulla 

10. Shri Ramanand Yaday 

RIPitl!!!m'ATIVBS OP TRB OPPIC! OP TRB CO)II~TllOLL!lt A~9 AtmrroJ. 
OBXEllAL or Itmu. 

1. Shri S. Sethuraman-ADAI {R) 

2. Sbri F. P. Ougnao.i-ADAI (Raihrayt) 

~. Shri M. Parthasarthi-DADS 
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4. Shri Shiv Subramaniam-DRA-11 

j. Shri S. P. Joshi-DAP&T 

6. Shri O. P. Goei-DACR 

7. Shri R. Balasubramaniam 

s. Shri Gopa.l Singh-JDAP&T 

9. Shri N. R. Rayalu-JD (Defence) 

10. Shrt A. C. Das-J D (R) 

II. Shri G. R. Sood-JD (R-P&T) 

12. Sbri K. H. Chhaya-JD (Rlys) 

13. Shri R. S. Gupta-JDA 

J4. Shr i S. K. Gupta-JD 

SECRETARIAT 

J. Shri H. S. Kohli- Chief Financial Committee Officer 

2. Shri K. K.. Sharma-Smior Financial Committee Officer, 

3. Shri V. Jayaraman-Senior Finan~al Committee Officer .. 

2. XXX XXX XXX xxxx 
3. The Committee also considered the folio\\' ing Draft Action Taken 

Reporls an4 adopted \he same witho\lt any modifications/amendment& : 

.c. 

t. XXX XXX xxxx 
2. Draft Action Taken Jteport on 143rd Report of PAC 

(7th Lok Sabha) relating to Variationfl bet t.'een the B ndaet 
&timates and Aetuals. 

XXX XX :X xxxx 



5. The Committee also authorised the Chairman to finalise the 
Reports after incorPorating therein certain minor modifications/amend• 
ments arising out of factual verifications by audit and present the same to 
Parliament. 

The Commiuee then adjourned. 




